In such a situation when some hon. Members say that there is some scam or anything, | would
like to tell one thing to the House that not a single kilo has been imported by the Government of
India and not a single kilo has been sold by the Government of India. (Interruptions ) Whatever
statements they are making here have no meaning and that is how we try our level best to
improve the supply position {Interruptions) Then, Government of India took a decision to
enhance the price of the sugar cane. Ye have decided...ﬂnfermpffons)... So, whether it is
cheeni, whether it is pulses, whether it is edible oil, in all the areas, Government of India has
taken a decision to resolve this issue and we have seen that the prices of pulses and major
pulses are coming down. The situation will be improved in the coming days. (Inferruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The House is adjoumned to meet at 4.00
P.M.

The House then adjourned at nine minutes past three of the clock.

The House re-assembled at four of the clock,
MR. DEPUTY CHAIRMAM in the Chair.

MOTION OF THANKS ON PRESIDENT’S ADDRESS

MR. DEPUTY CHAIRMAN: Now, let us take up the Motion of Thank on President’s
Address. Prof. P.J. Kurien to move the Motion.

PROF. P.J. KURIEN (Kerala): Sir, | move...

SHRI M. RAMA JOIS (Karnataka ): Sir, before my friend moves the Motion, | wish to make
a submission. My submission is, we should not criticise the Address of the hon. President. The
Address is that of the Government. That is what Pandit Jawaharlal Nehru said and | quote, “The
President’s Address is a statement of policy of the Govemment. It should be remembered; it is
the Government that is responsible for it and it is not right or proper for our respected
President’s name to be brought in debates like this.” But, unfortunately, this is going on. Sir, 614
amendments expressing regrets have been moved. So, my humble submission is, we should
thank the hon. President unanimously and go on debate about the policies and programmes of
the Government. Thank you.

MR. DEPUTY CHAIRMANM: Mr. Jois, your point is well taken. It needs discussion. There has

to be a wider discussion on this point.
Mow, Shri P.J. Kurien to move the Motion.
PROF. P.J. KURIEN (KER/—\L/—\): Ir. Deputy Chairman, Sir, | beg to move:
That an Address be presented to the President in the following terms:

“That the Members of the Rajya Sabha assembled in this Session are deeply
grateful to the President for the Address which she has been pleased to
deliver to both Houses of Parliament assembled together on February 22,
2010.”
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Sir, | consider it a privilege to have the opportunity of moving this Motion. | thank the Chair,

the leadership of my party and my leader for allowing me to move this Motion.

| am doing it with a sense of satisfaction, because | am convinced that | am arguing a case
which is very strong and which can he justified by all the ground realities. If one carefully reads
the Address of the hon. President made to the Joint Session of Parliament, one will be
convinced that our gratitude is due to the President, because whatever is said in the Address
and whatever achievements of the UPA Government narrated in the Address are horne by the
facts. Whatever expectations are there from the Address are justified when we see the Budget

that was already presented.

Sir, before every Budget Session of Parliament, the hon. President Addresses the Joint
Session of Parliament and there is a Motion of Thanks moved in both the Houses. It is a
customary process. All those on the Treasury Benches will support the Address, whatever may
be the content. And, all those on the other side will move amendments. This has been going on.
But, apart from that, what | feel is, instead of doing like this in a customary way, why not we look

at the contents of the Address objectively and debate on it.

kMy hon. friend, Shri M. Rama Jois, just now, raised a point that the Motion of Thanks to the
President should be passed unanimously; it should not be discussed. In a way, | agree with him.
This should certainly be passed unanimously. The House should pass it unanimously instead of
moving amendments to the speech of the President. But | would like to submit that this Motion
can be passed unanimously because of the contents itself. But you are saying that the contents
should not be discussed. My argument is that even if you go through the contents objectively,
there can he unanimity. VWhat is the point to which the opposition cannot agree? All the
achievements, which have been narrated in it, are borne by the facts; and, all what has heen
stated as the programmes of action, are being implemented. So, there should be unanimity. But
unanimity can be there only if all of us are ready to look into the speech with an open mind. If it is
not with an open mind, then, there cannot be any unanimity. So, my submission to the House is
that let us all go through the speech with an open mind so that we arrive at a consensus, a
unanimous resolution. If it is not with an open mind, then, | can’t help. There is a saying that a
person who sleeps can be woken up, but if a person is pretending to sleep, it is very difficult to
wake him up. Therefore, | am pleading that let us all have an objective look into the speech.
That’s all.

Sir, from the Opposition side, there will always be amendments saying, “However, we
regret....”, and all that. What is interesting is that one amendment has come from none other
than Shri Anant Rao Joshi, hon. Member is not here. His amendment is supporting the speech.
He says that he appreciates that the President has delivered the speech and he has narrated the
reasons for that. He further says that he does not agree with the contents of the speech, but he

appreciates the speech of the President. | think, this should he the spirit.
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Sir, | can cite any number of points to prove my point that this speech by the President
should be unanimously accepted and the Motion of Thanks should be passed unanimously. But
for the lack of time, | don’t want to dwell on all those points. | will concentrate on one or two

important points that | consider to be very important.

Having said so much, Sir, | would like to quote from the third paragraph of the President’s
Address. | quote, “My Government was voted to office with a clear cut mandate to protect and
deepen the values of pluralism and secularism and to ensure rapid growth with justice and
fairness for all.” But this sentence is heing distorted. In my view, this sentence is the essence of
what is inside the speech. The Bhagwat Gita can be condensed in one shioka,
“HHUITHRE HItb oY haTd”. That condenses the Bhagwat Gita.

SHRID. RAJA (Tamil Nadu): What is its meaning?

PROF. P.J. KURIEN: | know you know the meaning. But still | would try to explain it. It
means, “Do your duty without desiring for the results”. (Inferruptions)

MR. DEPUTY CHAIRMAN: Mr. Rangarajan, please let him speak.

PROF. P.J. KURIEN: Likewise, in my view this very sentence includes the essence of the
speech. Number one is, My Government is voted to office with a clear-cut mandate to protect
and deepen the values of pluralism, that is the responsibility of the Government. Secondly, to
project and deepen the values of secularism; that is the responsibility of the Government.
Thirdly, to ensure rapid growth; faster growth; then, growth with justice and fairness for all; that
means inclusive growth. Sir, | believe, without any fear of contradiction, | can say that this
Government has taken all steps to fulfil this mandate.

SHRIMATI BRINDA KARAT (West Bengal): Sir, | would like to make one point. One of the
greatest artists of India, Hussain, is not able to come back to this country. Can vou just tell us
what your Govemment is doing? .. (fnterruptions )..

MR. DEPUTY CHAIRMARN: That is his point of view. .. (Inferruptions ).
SHRIBALBIR PUNJ (Orissa): What about Ms. Taslima Nasreen .. (fnferruptions ).

MR. DEPUTY CHAIRMAN: Mr. Punj, vou make this point when you speak on the subject.
.. (Interruptions).. Mr. Kurien is expressing his opinion on the Motion of Thanks. Let him. Why
are you interrupting him?

PROF. P.J. KURIEN: Anyhow, Brindaji, | am not the Minister. Don’t put me such questions.
.. (Interruptions )...

MR. DEPUTY CHAIRMANM: Please, please. Mr. Kurien, please carry on.

PROF. P.J. KURIEM: Sir, what | said was that there are four cardinal points in this. First is
pluralism. It is the bounden duty of the Government to protect and deepen the values of
pluralism. Sir, India is a pluralistic country. You travel from Morth to South, from Kashmir to
Kanya Kumari, what a kind of diversity is there. You will be awed with the diversity which you are
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seeing, vet there is an underlining unity, that is the beauty of India. Pandit Jawaharlal Mehru said,
unity in diversity is the unigueness of India. So, this underlining unity should be preserved. Howy
to preserve that? We can preserve that not by making all these diversities uniform, but by
strengthening and protecting these diversities. Sir, it is like a garland, a garland made of
digparate flowers and different colours. Each flower and colour adds to the beauty of the
garland. Likewise, each culture, each place, each point of diversity adds to the beauty of the
nation and strengthens the nation. Sir, any attempt to make it uniform will be against the unity of
the nation. This Government is trying to strengthen and protect this diversity. | do not need to
explain more about this. | do not need to cite examples as to howv this Government is trying to

protect the pluralistic nature of this country.

Sir, the second point mentioned in the sentence is | quote again “to protect and deepen the
values of secularism™. Sir, India is a country which is home to all religions. All religions of the
world are here. Vast majority of the population belongs to the Hindu religion, a vast majority.
Then, we have all other religions. Jainism was originated in India; Buddhism was originated in
India; Islam is there for more than thousand years. Some people think that Islam came with the
advent of Mughals. No; in the Malabar Coast, Islam is there for more than thousand years.
Christianity has been there for nearly two thousand vears, since 52 AD. Some people think that
Christianity came with the advent of the British or the Europeans. No. In fact, Christianity came
to India before it went to Europe. YWhen Europe was groping in darkness, Christians flourished in

the Malabar Coast. So which religion is not Indian?

The other day, | saw a photograph in one of the newspapers. That is the incident of Cochin.
The photograph was showing a Policeman protecting a Synagogue’, which is there in Kerala,
Cochin. There is a Synagogue which is more than /700 years old. Synagogue means a
‘Jewish Worshipping Place’. There were only a handful of Jews there. Those Jews were
protected by the Government and by the people of Kerala; even today, there are a few Jews
there. You can go and see it. Because of the fear of terrorist threat, the Government of Kerala
has given protection to the Synagogue, and | saw the Police protecting the Synagogue. This is
our culture. All these helong to India. That is our composite culture. In a way, | would say in a
larger sense, all these are Hindus because Hinduism is not just a religion only, it is a culture also.
...(Inferruptions )... Why some are clapping and some are creating noise? What is this?

...(Interruptions ...
sft war g FidaT (Heg 491): 019 37h1 U2 H9Y 921 Ul & . (aRIH)...
ft sygurafa: dfew, dfev . (aum)... S ... (@aEm)...

SHRI RAVI SHANKAR PRASAD (Bihar): | salute you for what vou are saying.
...(Interruptions ...

MR. DEPUTY CHAIRMAN: Please. Mr. Ravi Shankar Prasad, please. ... (Interruptions ...

Noj; no; please. ... (Interruptions ). ..
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PROF. P.J. KURIEN: Please, let me say. | will repeat what | said. What | said is, all these
religions belong to India. All those are equally Indians. | said one more sentence. In a wider
sense, you can say like that. That is what | said. In a wider sense means, we have a composite
culture. What is wrong with that? ... (Inferruptions)... Okay; fine. You may disagree. | don’t
mind. Please. But let me speak. Let me have my say. You need not agree with all. Rajnitiji, you

need not agree with all what | say.

Then, what is the duty of the Government? Sir, the duty of the Government is to preserve
and protect all these sections, to protect their values, their culture. That is the duty of the
Government. It is not to try to bring uniformity among all them. That is not possible. That is not
possible also; and it is the duty of the Government to maintain communal harmony. Sir,
secularism is not a static philosophy. It is a dynamic philosophy. Government has to initiate
steps to maintain communal harmony. | will say the best example of communal harmony in
Kerala. We have a famous temple there, the Sabrimala Temple, a Hindu Temple. Crores of
devotees go there for performing Pooja; but before going to Sabarimala, most of them go

through a place called Erumeli and worship in a mosque.

The same people, the same Hindus, worshipping in temples, worship in the mosque
too. This happens in Sabarimala, in Kerala, in this very country. This is an example of
communal harmony and it is the duty of the Government to preserve and protect this
harmony. | shall cite another example. (Interruptions) | may, please, be allowed to
complete. | may not be saying things which everybody would agree upon, but please allow me

to complete.

Sir, | shall cite another example of how a minority community was protected by the Hindu
rajas in Kerala. Near my village, there is a 700 years old church. The place is called Kallooppara.
That church lies adjacent to the temple. The temple and church lie side by side, separated by a
wall. | shall tell you how the church came into existence there. Those days, a family was carrying
a dead hody down the river to a distant place for burial. The local ruler, obviously, a Hindu ruler,
was sitting on the bank of the river, enjoying the breeze. He saw these people carrying the dead
body for burial. He called them and asked them where they were taking the dead body. They
said that they did not have any place for burial there and so, were taking the body to a place 15
kilometres away for burial. The king told them that he would give them place for building a
church and thereafter burial. The king gave them a place just by the side of the temple. And even
today, 700 years later, that church still remains there. Recently, the Archaeological Department
had gone there and carried out a survey of the church. That is how a minority community was

protected by the then rulers.
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Sir, minority or majority, it is the responsibility of the Government to protect every
community and to protect the secular credentials of this country. That is what this Government is
committed to do. | hope, all of yvou would agree with me that this Government...
ﬂnfermpﬁons)... Sir, During the NDA regime, rightly or wrongly, there was an apprehension
among a section of people that secularism is at stake. That feeling of apprehension would strike
at the roots of emotional integration, which is necessary for national integration. If vou break the
feeling of emotional integration, then the feeling of national integration would also be weakend.
That would affect the national unity of the country. Therefore, we need to protect secularism. |
have no doubt that this Government could restore the confidence among all sections of the

people in protecting the secular credentials.

Sir, Next point | like to talk about is rapid growth. When | talk about rapid growth, | wish to
say something about the economic policy of the Government. | compliment this Government for
managing the economy well, which | know, most of you would agree with. Of course, when we
initiated the economic policy, there were doubts raised by many, especially our friends from the
Left. They had real doubts about the economic policies initiated by the Government. Sir, | would
confess that even | had a little doubt... (fnferruptions )...

SHRIMATI BRINDA KARAT: Sir, price-rise has cleared all his doubts. (nterruptions )
MR. DEPUTY CHAIRMAN: Please... (Inferruptions ) You may address the Chair,

PROF. P.J. KURIEM: Yes, Sir. But, Shrimati Brinda Karat is a senior Member and my dear
sister; how can | not address her?

SHRID. RAJA: Do you have doubts?

PROF. P.J. KURIEN: Nowv, Sir, | confess that | also had little doubt. Maturally, even the Left
parties had their doubts. But, Sir, there is an answer to my doubt.
For that, | wil request you to recollect a talisman given by Mahatma Gandhiji.
Gandhiji said, ““Vhenever you have a doubt, | give you a talisman. Think about the poorest man
and examine whether your decision is of any use to him. If it is of any use to him, go ahead.”

That is the talisman of Mahatma Gandhiji. | am going to apply this yardstick.

Sir, | would like Members to recollect the days of 1989 during the regime of late
Shri Chandrashekar. | have great respect for him. He was a great son of India. But,
during his regime, what happened? Our economy plunged to the lowest ever. YWe had no
money even to run day-to-day affairs of the Government, not to speak of welfare measures.
So, we had to take our gold to London, pledge there and bring foreign exchange even for
importing essential oil, crude oil, energy. The Government would have been at a standstill at that

time.

SHRID. RAJA: That Government was supported by the Congress Party.

421



PROF. P.J. KURIEM: Yes, | agree. | am not blaming anybody. | am not blaming
Chandrashekarji also. | am drawing your attention to a situation. Then, election came. After the
election, the Congress Government headed by Shri P.Y. Narasimha Rao came to power. The
Finance Minister in that Government was Dr. Manmohan Singh, who is now our Prime Minister.
There was criticism. But, he initiated the new economic policy, which brought about a turn-
around. Because of that policy, within one year, the gold, which was pledged in London, was
retrieved. The economy came in the correct trajectory; economic growth came in correct
trajectory. Sir, similar situation prevailed in Soviet Union also. They did not react properly. What
happened? Soviet Union collapsed. Similar situation was faced by China also. They promptly
reacted of course much before us and they are getting the benefit today . Therefore, without that
decision of the then Finance Minister, who is the Prime Minister now, what would have been our
position? | am not blaming anvbody. And, what no other Government was able to do before,
today, the UPA Government has done. We were able to find Rs./5,000 crores for waiver of
loans. Has any other Government been able to do that - just giving away Rs.75,000 crores? It
has never happened in the past. Sir, so much money has been given under NREGA. This year, |

think, it is Rs.40,100 crores.

Then, substantial increase in the allocation for all the rural development programmes;
substantial increase in allocation for all welfare measures. YWhere has this money come from?
Where has this surplus come from? This surplus was generated because of the proper economic
policies followed by the Government, which was initiated by the then Finance Minister, who is

the present Prime Minister of this country.

As far as | know, there is, more or less, a consensus about this policy. After that, the NDA
Government came to power. The NDA Government also followed the same policy. They did not
deviate from that. | appreciate that. | congratulate them. VWhen they found that the policy is in the
interest of the nation, they stuck to that. They did not see politics in that. | congratulate them.
This is what everybody should do. That is why we are able to be in the correct growth trajectory;

that is why today we are able to be proud of before other nations.

Sir, | mentioned about faster growth. There is no doubt about it. This year, this growth is
7.2 per cent, and, this vear is not an ordinary vear. This is a year when there is global recession,
when there is recession in the entire world, and, when all the developed countries are having
negative growth, be it Europe, he it Japan, or, be it USA, They have experienced negative
growth, and, we are able to have 7.2 per cent growth. | don’t see it as a wonder. | would say
that it is because of the efficient economic management of this Government, the UPA-1 and the
UPA-Il. Sir, in the entire world, only China is ahead of us. Qur friend, Mr. Raja would be happy.

China is ahead of us because they have ten per cent growth. ...@'nterruptions)...

SHRI D. RAJA: lwould be happy if India is ahead of China. ﬂm‘erruptfons)
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PROF. P.J. KURIEN: | appreciate that. Then, China is ahead of us but, according to me,
there is nothing to hoast about because China has a rigid administration with no dissent,
no opposition, no obstruction, and, no impediments. And, what is our position? YWe have
the luxury of democracy. ..(Interruptions).. We have the luxury of democracy, dissent,
opposition, obstruction, and, all impediments. Despite that, we have 7.2 per cent growth.
Congratulations to the Prime Minister and the Government. | would say that this is not a small

achievement.

Sir, the hon. President has promised a faster growth. | don’t want to score a point. But,
however, | would like to make a comparison. In the UPA-| regime, what was the average
growth? It was 8 per cent if the statistics given is comrect. In the NDA regime, the average
growth was 5 per cent. This is according to the statistics which | have got. So, there is certainly
a momentum in the growth; there is certainly faster growth. And, again, there is an expectation
of @ per cent growth for the next year, and, for the vear 2011-12, it is 10 per cent, and, the

Government is expecting it to go to double-digit figure. .. (Interruptions)..

| am talking about growth, not inflation. ... {Tnferruptions)... | am talking about growth.
Therefore, Rashirapatji is justified in saying in the President’s Address that there is greater

growth and faster growth.

MNow the fourth cardinal point in that very sentence | quoted is the growth with justice and
fairness for all. That means inclusive growth, inclusiveness. Sir, inclusiveness is in our very
culture, in our very philosophy. It is in the Indian ethos — Vasudhaiva kutumbkam. \What does
that mean? It means the whole world is one family. What about Indians? We are very close
family members. In a family it is the responsibility of the elders to care and protect for the weaker
ones. Therefore, it is the responsibility of the State to care especially for the weaker sections, the
downtrodden and the deprived. ﬂntemfptfons) Please. | will answer. It is our responsibility. Sir,
we have, for historic reasons, the Scheduled Castes, the Scheduled Tribes, downtrodden,
depressed, suppressed, oppressed, denied, and devoid. So, it is the responsihility of the
Government to have special programmes targeted for them. Mot only for them but for all weaker
sections of society, whether it is children or whether it is women or whether it is people living in
villages? The weak should be cared for and protected. That is the principle of inclusive growth.
Where is the strength of the nation? It is not the strength of the rich, but the poor. You can tie an
elephant with a strong chain. But if one link of the chain is weak, the whole chain is weak.
Likewise, if one section of the Indian society, whether it is the SC or the ST or whoever it is, is
weak, then India is weak. That is the concept of social inclusiveness. Therefore, the Government
should have special targeted programme for protecting and caring the weaker sections of

society. That is what this Government is doing.
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Sir, during the regime of the NDA — | am not trying to criticise them, but | am trying to
make a point — there was a slogan called “India shining.” That was justifiable to a certain
extend. They were doing well, in some areas and they can say ‘India shines.” But what
happened when that slogan “India shining” was coined? There was a large section of the people
who were suffering. That was another India which was suffering, and for those people, that
slogan of ‘India Shining” was not palatable. They could not digest it. What | am saying is even for
a slogan, the message of inclusiveness should be there. That slogan of ‘India Shining™ actually
smacked of lack of inclusiveness. Whether slogan or action or programme, all there should be
inclusive. In any programme, there should be an inclusive element, and this Government, | have

no doubt, is at it and doing that.

Having said so much, | would like to say that. | have gone through the Budget papers to see

whether | am justified in saying that this Government has a focus on inclusiveness.

In the Budget for the National Rural Employment Guarantee Scheme for the poor and the
downtrodden, Rs.40,100 crore has been earmarked; for Bharat Nirman /.e. for infrastructure in
the villages, Rs.48,000 crores has bheen earmarked; for Indira Awas Yojana, unit cost has heen
increased from Hs.45,000 to Rs.48,000; allocations to backward region grant fund have heen
raised by 26 per cent, from Rs.5800 crores to Rs.7300 crores; allocation for housing and urban
poverty alleviation has heen raised to Rs.1000 crores; Plan outlay for women and child
development has been increased by 50 per cent. Brindaji will be very happy. Brindaji is not even
listening. She will be very happy. ﬂnfermpﬁons) Plan outlay is increased by 50 per cent for
women and child development; Plan outlay for the Ministry of Social Justice and Empowerment
has been raised by 80 per cent. You should be very happy. ﬂnfermptfons) Mo, no. Not now.
Sorry, | don’t want to provoke you. You are my sister. ﬂnfermpﬁons) Sir, for minority affairs, it
has been increased by 50 per cent. Sir, all these are programmes focussed at inclusive

development.

Then, Sir, | come to another point. The inclusive development is not to be achieved just by
implementing certain programmes as such. More than that, there is something called
‘empowerment’. Sir, programmes for the poor had always been there, even during the times of
Rajas. Not Mr. Raja, but, Maharajas. There were programmes for the poor. (Inferruptions ) Sir,
there is a difference in perception and philosophy of inclusive growth of this Government. It is not
just implementation of programmes. | will narrate or cite some of the important programmes. For
example, NREGA — one hundred days’ job for people, minimum wages for 100 days. Earlier
also, there were programmes where wages were given to poor people. But, NREGA is not just
that. It is not just giving employment. It is empowering those people. Before NREGA, they used
to go and beg for job. They had to go and request. After NREGA, they will go and demand job,

saying, “Give me my joh.” ﬂnferrupﬁons) Thank you. MNow, it is Mahatma Gandhi National Rural
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Employment Guarantee Scheme. So, today, they can go and demand. It is empowerment. They
are empowered. Then, Sir, Right to Education Act. Already, the hon. Minister, Mr. Kapil Sibal,
has said that more number of schools would be started; more money would be given to Sarva
Shiksha Abhiyan; more money would be given to Mid-Day Meal Scheme, etc. But, it is not just
that. Under right to education, a child can go and say, “l want to study. It is my right.” Children
are empowered. It is empowerment. Sir, then, Food Security Act. Earlier also, food was given at
cheap price. @'nterrupﬁons)l am talking about the Food Security Act. | admit there is price rise. |
admit that. That is an aberration. That would be corrected in course of time. Don’t worry about
that. The Government will take care of that. Mow, we have the Food Security Act. Sir, here, it is
not that two kilograms or certain quantity of rice is given. But, it has become a right, a legal
right. My friends in Kerala said, “Why the quantity of rice is reduced? We are giving 30
kilograms. Why is it only 20 kilograms?” It is not the quantity.

Here, it has become the right of the person to ask for so much rice. That is empowering
him. Sir, the Women’s Reservation Bill the Government has promised...... ﬂnfermpﬁons)...

Please don't interrupt. ... (Interruptions ). ..
SHRIMATI BRINDA KARAT: Sir, please vield for a moment.

PROF. P.J. KURIENM: Mo, no, no. | do not vield. ...ﬂnfermpﬁons)... | am not yielding. Sir,
the Women’s Reservation Bill is, again, introduced for empowering women. The Government
has promised to pass the Women’s Reservation Bill. | read it in the newspapers that the Cabinet
has already approved it. The bill is already introduced. | had the opportunity of being in the
Chair. Thank you, Sir, for allowing me to be in the Chair at that time. | had the opportunity of
being in the Chair when the Bill was introduced. Sir, | know there were objections in some
sections of the House, but | request all the Members of this House to pass this Bill. After all, they
are our sisters; why not give them their due? ...@'nferruptions)... 33 per cent is not more.
ﬂnferrupﬁons)... 33 per cent is not more. Let us pass this Bill unanimously. | congratulate this
Government on taking the bold initiative of bringing that Bill. It is already decided...

(Interruptions )...

SHRIMATI BRINDA KARAT: Please vield for a minute. Since the hon. Prime Minister is

here..... (Interruptions )...
MR. DEPUTY CHAIRMAN: On what? ... (Inferruptions )...

PROF. P.J. KURIEM: Sir, | won't. ...(Inferruptions)... Sir, here, | would like to

mention..... (Interruptions )...
SHRIMATIBRINDA KARAT: Kindly vield, Sir.

MR. DEPUTY CHAIRMAN: What is the point? ... (Interruptions )... What is the point?
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SHRIMATI BRINDA KARAT: Sir, on Women’s Reservation Bill. The hon. Prime Minister is

here.
PROF. P.J. KURIEN: | do not vield, Sir. ... (Tnterruptions )...

SHRIMATI BRINDA KARAT: Qur request, Sir, is, 100 Years of Women's Day is going to
come up on March 8, the International Women’s Day. If, on that day, they bring the Women
Reservation Bill for discussion and passage, it will, really, be very good for all of us. That is all |

wanted to say.

DR. (SHRIMATIE) NAJMA A, HEPTULLA (Rajasthan): Sir, we will request the hon. Prime
Minister that when he is going to reply to the Motion of Thanks on the President’s Address, he
should make this announcement, and that will be a rare privilege not only for us but for

everyhody else also. Sir, we all support it.
SHRIMATI MAYA SINGH (Madhya Pradesh): | also support it, Sir.

PROF. P.J. KURIEN: Madam, the Government has already decided that...
.. (Interruptions ). ...

MR. DEPUTY CHAIRMAM: Mr. Kurien, please continue.

PROF. P.J. KURIENM: Sir, | would like to make one point for the information of hon.
Members that this Bill was brought in the Lok Sabha several years back; the YWomen’'s
Reservation Bill, but it was not allowed to be introduced. But Congress Party has taken, and
Congress President has taken, a consistent stand in favour of this Bill. Sir, why | am saying this
is, when the Bill was brought in the Lok Sabha, Congress Party was in the Opposition. | was
Chief Whip at that time. Hence, the Congress President called me and asked me to issue whips
to all the MPs for supporting the Bill if that was introduced. |, under the direction of the Congress
President, issued whips, at that time, to all Congress MPs of the Lok Sabha, for supporting the
Bill if that was introduced. Unfortunately, that Bill could not be introduced in that House. | said

this to clarify the position of Congress Party.

But, then, Sir, | would like to ask about this women’s reservation: where does the origin
come from? The origin comes from the Panchayati Raj Bill; 33 per cent reservation for women
was allowed in Panchayats. Sir, 33.13 per cent reservation was allowed in panchayats, and it
was my beloved leader Rajivii who had initiated, who had mooted this proposal, the Panchayati
Raj Bill and the 33 per cent Reservation Bill. That is the basis of this 33 per cent reservation
today, and | am happy that the Government has decided to increase that reservation in the local

self- Government, in panchayats, to 50 per cent.

Sir, having said that, | would also like to mention the two important decisions or, say, the
achievements of the UPA Government. Number one is RTI (Right to Information Act). Sir, Right
to Information Act is, actually, empowering the whole people. | think, | should say, that is

the most important legislation of that five years’ period. | would say that, or, perhaps, that is the
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most important legislation over a period of time. YWhy? It is because corruption is a cancer in our

society.

It is eating into the vitals of our economy, of our society. YWhat is the remedy? This bill is one
step in the fight against corruption. MNow, bureaucrats have to be more transparent. The
Ministers and politicians have to be more transparent. | don’t say that this is the panacea. But |
would say that this would go a long way in removing the cancer of corruption. So, RTl is one of
the greatest achievements.

Another is signing of the civil nuclear deal. The reason why | consider it very important is
this. | know today there is, more or less, a consensus. Even the main opposition party says that
they have only a small difference. It wants to amend it slightly. But in principle it is also in support
of civil nuclear deal. What was the need? At that time many people asked: What is the need of
the nuclear deal 7 | think the question was due to lack of understanding of the problem. It is for
energy security. It is Lenin who said that electricity was the key to development. Lenin said,
“Electricity is the key to all developments”. O'm‘erruptions)...

MR. DEPUTY CHAIRMAN: You please go ahead.

PROF. P. J. KURIEN: There is shortage of electricity. We have shortage of power. People
ask : Why don’t you over exploit or use more coal ? But if you use fossil fuel or coal excessively, it
will also get depleted. If you over-exploit it, it will get depleted. Prudence demands that we
should not over-exploit it. Further, it will add to pollution. Today, when we are fighting against
climate change, the excessive use of fossil fuel will affect dimate also. Therefore, we can’t resort
to it. Cleaner energy is a must. YWhat was the way out? The first option was to have a civil
nuclear deal, to have an agreement on this. Our Prime Minister took the bold initiative. Despite
the criticisms — there were criticisms — in the interest of the country, he stood firm and ignored
the criticisms. In the interest of the country, he signed the civil nuclear deal and today we have
the advantage. | want to quote from the President’s Address itself and | quote from paragraph 72

on page 163

“Following the availability of imported fuel as a result of the opening of international civil
nuclear cooperation, commercial production has commenced in two units of Rajasthan
Atomic Power Project, — it is already commenced — and one more unit is expected to
begin commercial production soon. New agreements for cooperation in the field of civil
nuclear energy were concluded with Russia, — not only with America but also with Russia
— Mongolia, Mamibia, Argentina and the United Kingdom, while others are under

negotiation™.

So, today, we see the results. Sir, we are resorting to not only nuclear option for cleaner energy
but also to other options for fighting climate change. As regards solar energy, there is the
Jawaharlal Nehru Solar Mission. YWe have started a gigantic project, for producing 20,000
megawatts by 2020. This is the commitment of the Government to energy security and cleaner

energy.

427



Sir, | know why you are looking at me. | will not take much time. | have one hour. So, | will

try to finish within ten minutes.
MR. DEPUTY CHAIRMAM: You know the allocation of time.

PROF. P. J. KURIEN: Coming to the foreign affairs, there is an allegation that India has
deviated from our age-old Non-alignment Policy. We have not at all deviated. VWe are basing it
on non-alignment only and our national interests would be protected. We should strive for world

peace.

We should also strive for more equitable and just world order. That is exactly what the
Government is doing. We should have very friendly relations with our neighbours, be it Pakistan
or be it China. Well, | am aware that Pakistan is the cradle of terrorism, the epic-centre of
terrorism directed against India. But if you cut off the dialogue, what do you do? It is in our
interest to engage them in a dialogue. | understand that on 25th February, there was a meeting
of Secretaries of both the countries, that is, India and Pakistan about a dialogue. The hon.
Minister of External Affairs has made a statement in this House, which, | hope, will be discussed.
So, | do not want to touch upon that. But what | am saying is, dialogue is the only way. What is
an alternative to the dialogue? | do not want to say that. So we have to engage them in a
dialogue, be it Pakistan or be it China. Dialogue is in our interest. That is what this Government
is doing. But, at the same time, we should be well prepared, our defence forces should be well
prepared to meet any eventuality. That is what the Government is doing. The other day, when |
switched on the television, | saw a very interesting ‘Air Show’, where our aircraft were sending
missiles and all that. That shows our capability. Ve are well prepared. Our defence forces are
well prepared and should be more strengthened. Our Budget for defence has increased. \We are
not compromising on our defence. Furthermore, | am very happy to say that there is a greater
focus on self-reliance. Agni-lll missile has been added to our weaponry. Arjun tank has been
added to our weaponry. Then our HAL, Bangalore has developed Light Combat Aircraft. All
these are milestones in our path towards self-reliance. \We have a very, very efficient Defence
Minister sitting here whose honesty and integrity nobody can guestion. | am sure, in his hands,

the defence of the country is safe. | have no doubt about it.

Let me come to Information Technology, science and technology, and space science. We
should be proud of it. So far as IT is concemed, we are at the top, due to the liberal policies
adopted by this Government. The Minister of Science and Technology is here. Yesterday, | saw
a report on Chandrayaan. It was carried in all the newspapers: Chandrayaan has discovered ice
glaciers on the moon. MNASA has already released the photographs. It was achieved by
Chandrayaan. Sir, as a student of Physics, | was the happiest person on that day when

Chandrayaan landed on the moon. It gives us great pride. | was so proud of that day. Vell, |
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5.00 P.M.

have no doubt, the day is not far away when we will send a man to the moon. | am looking
forward to that day. This Government is the one which gives us pride. Every Indian can be
proud of this Government. Sir, | will not take more time. | will quote from the last paragraph of
the President’s Address.

| quote: “The service of India means the service to the millions who suffer. It means ending
poverty, ignorance, disease and ineguality of opportunity.”™ Without any fear or contradiction, |
can say that this Government has left no stone unturned for achieving those goals. Any number
of examples can be cited to prove this. The Government is striving hard to achieve the goals
mentioned in this last part of her speech. Maybe, we have not achieved it fidel. But, as it has
been said in the speech, we are nearer to the goals. We are nearer to the goals set by the

founding fathers of our Constitution and our leaders who gave us freedom.

Before concluding, | have to say one more point which | consider to be very important, and
that is, with regard to the functioning of the Government, the administration and the leadership
of the UPA Govemment. It is an exemplary dual leadership. We have an erudite Prime Minister
whose integrity and honesty cannot be questioned. Nobody can point a finger against him. So,
an experienced, erudite person is the head of the Government. Then, we have the UPA
Chairperson, with the feather of unparalleled sacrifice on her cap, heading the political
dispensation deciding on policies and taking political decisions. Sir, this is an exemplary dual
leadership, and this is functioning very well, That is the reason why the UPA Government, did
very well. That is the reason why we could come back with a greater majority. That is the reason
why the President, in the President’s Address, could unfold a large number of programmes.
That is the reason why our Prime Minister is here today with confidence. This is the dual
leadership we have. Sir, this is an example for others to emulate. The country is fortunate to

have these two leaders. | have no doubt that the country is safe in their hands.

| do not want to take more time, as | said, | will finish in one hour. Having said all these
points, for all the reasons which | have cited and for many other reasons which | could not cite,
for lack of time, which my friends here will cite, and for all the reasons which you are all
convinced and which all of vou know, the President deserves a unanimous Resolution of
gratitude from this House. | reqguest the hon. House to support and pass this Motion

unanimously.
Sir, | thank you and | thank everyone for their kind indulgence.
MR. DEPUTY CHAIRMAN: Mow, Shri Santosh Bagrodia to second the Motion.

sft W argifean (IoTRIT) : fOw] RRAET W, AEMEH ICUfT AE ISl gR1 HE &
TG & T foT 70 e § WRAR & SRS, aRdfahdin iR fase o1 =Ry fomn
AT, § g9 U A1, 1,51, HRIF gR1 266 (60 S a¥el g1 5 &, ga 4, 89 09
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W, I MG U THT FHI1 €1 39 W0 FRIT 9189 7 HIg Al T4 399 721 OIS &, S aIhi &l
Ie 91 I1d IO 2, SHS a1 I & Fo77 3R a1 721 31 21 fthe off, wa ugat # fouer
& T AT B A7 FereT = Ared § o Hem i Ul aeiadl = &2l 8, § 30! HIe 6
&1 €, “MUh | 984 31fdies [aamrfl Hrf & &, g1 o st guf e ariiée &1 98 dady
U= TordT o 11 .. (e ).

1. (sftuef o . Fuge | SURHIUTT Sfl, 299 &1 39 o ST 6 ge wfta ad g
EINECE:ED

sft Iumwmafa : ug fewgs gan o1 ..(@em)..

31, (3frwrehh o gL g : i e fewed Tl w /A1 E, 7 b us wiuisdl @19 a6
Q_SQIE;I If the House so decides, it is fine. No problem.

=ft Iumumfy ; 78 f&y s g3l 9l fb the Mover and the Seconder wil complete today.
That is the decision. (Interruptions )

DR. (SHRIMATI) NAJMA A, HEPTULLA: Sir, there are hundreds of amendments.
sft Sumwrafa : spisvey o1 yd &=+ €141 el 1 fsaiss gan & 6 we should sit

beyond six.

DR. (SHRIMATI) MNAJMA A, HEPTULLA: BAC has taken this decision. Okay, Sir. | only
wanted to bring it to your notice.

MR. DEPUTY CHAIRMANM: It was decided that after the Seconder has spoken, we will move
the amendments.

sft WA ARG : HEIG, fUoel $B AT 6 WAS & SRSV $1 Sl gRI Sl GHkl
@1 T 21 ey qei W gaTRd iR GhRicrd gend Aufrd 2 §) Hee a8 e g,
STei fafi=T e & thleR glex e & fou feen-frd a7 arfeu fuer &1 sre
TIEH IV TG Bl YRI-TRT 8 &, T S 37T EFEHI0 S A & TR @1 & R ST /907
SN RS e gifear = faan &, & agd |iere 7 3w SR 11 a1 Al g S QL 1o S
el & Tl B8, SR B adl B8, S i gHR WRER B 4 59 21 SeH el
SdcTie & 9N | Tal B E13,74,000 PRI 2UT AT 3] BE19 ¥ 39 duic 7 ©d sdauiic &
fors ualier gan 21

[Sugwras (1. fi.5. Rae) disrdi= gu)

TSl Yag UIgdsl & g 0 i 81 ¥l ofl, Foryant Stare W1 3 ofiR v {1 =i W1 g3 e
1ol & & 98 42 &, 3D U b1 veh &1 adienl &, 92 & Wil Sdauiic] ug auidl dfse
TfeaT 3 FE1 &1 311 A A dE o7 fh W Saeic b g €1 98 9d &1 92 ag Al FE
E7 “hMy government is committed to bringing about a paradigm shift in our education
infrastructure based on the three pillars of expansion, inclusion and excellence”. T W &
SAATHE el 21 AHA1 &1 30h IR H § 918 ¥ T $© 30R I4] HH1 I=H Uh 3R 984
g1 91 ], rad g 7 fAuer & o1 8% W 9dl d3d vad &, 92 U8 & [ o1 &1 sy
Ry 9% W u=1 gan &, A <91 & 918 U= 230 81 561 791 &8 HHA 21 81 A8 3 WPR BT
T &1 9, 19 21y a2 el ¥2 9 a9 AU SR b agi vge ¢ gt Vae &) 94l gg,
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E{:'}IT\E[ ESEMEIEREIEE %ﬁ, a9 gl ufee RIEC) a5 el ﬁF, “My government has undertaken

a number of steps to unearth unaccounted money parked outside India. These include
amendment of the Income-tax Act, 1961 to enable the Central Government to enter into tax
agreements with non-sovereign jurisdictions™. dg e P19 & 6 o ffl Tea T °
TEGwTT & a1 U1 1 g3 & 3R d8i W il &, A1 K] dReR SHS1 391 1 1 el 81
0 foro wifie off fobu w11 98 & 3R 9k 7T 1Y off IReT STUTT S A &, O STUATu | el
Tdies F ol T BYU AT o EGEI A 99 o e, 29N WY el & w1 3 9d, a8
1wl 919 1w | I 319 AT 7 B ofl| T2 3 e B 99 of 1l TR AT W, WM
fared g & 915 wemd) e ol el av o fereq &1 Hiwor wefi o u<h ofl| favg & arfraien
g vefl srefaraerali i i wvd R & FwiEy R [T & SURN g : 31U US|

<19 fava &1 anfére werifhar oiferR 81 1S, SN sefarawel 7 S Wifd &1 AR
mmwwglﬁﬁﬁﬂﬁﬁﬁﬁmﬂdmeloped Worldmg,ﬂl—s\q\—\’ﬁ
21 A7 3MRPT1 81, 8T W growth minus TE1 3MRST 7 20 FT9E AN & 99 I @ & oo
YT A1 €, T RGN B 2Ade & W E, R S96 181 T8y &1 91 fidt 321 €, Safh 898
g e Sl werilee e ofl & =iged 1 9 SR 1 gae sreasen 819 gu i ligsir &1
growth BT I fireel 9 718 6.7 AR g8, 39 a4 &4 g9d 7.5 Wre & &1 YL 3men 2
AR JMETH WTfer &1 #1212 & T &1 o et & foro freen fvem &, &9 o anaefl & I
9l B &, TR IRGR 7 3 AEH & R 7 [GaR {6 21 89R] IReR &1 8 $ad M
MEHI BT H A firet, IS &M H T9 H) I T &1 TRER 7 el 'mer 3erm, foeg
e aeHT o forg Frarer fopam e armeel gur &t &1 b 21 wrgufer Tl = o arfiruror
& U1 TR 17 23 7 A7 a1 BT IR SR B H AR IUATRR B 1w g 2
SUH B AT MEHI ST 7] &1 THS I IS | A 1T 3R FHraft 1 SR TR e9R] JEr
b ragiRe 21 gaiT 3 2R 48T are vl #1 e annisie aiie e o
TET gl

2000-10 W AT 203 HRIS 94 [Gad &1 Gorl gall, Forad yrior &1 & 4.33 w1
URERT &1 Y UgdT 3R &4 U YRR 1 Uid @fth &1 average ol &, d1 20 RS AN 61
SHDT AW TS ST 3ITa garn o fd R I8l vaefl-Tad] &, S 9a i8S €, S96! 331
o firern =nfee, 91 @8 S oy firen, Suw 52 afaed e/ vadl &l firem 78 Wer &1
AT &1 39 N § T¥HR [qaR sl 81 gafer ey el & e e & forr TRd
Tt & U TR AR Sl &1 3 [HRT & I WRa Bl & SRiEH &1 ) e
T &1 707 1 8, ey 31T 3rTel o AT T 41l il

2009-10 & TR UTHIOT AT o 3T 14 ARG U 3 GBI 1 07 621 T w=n
ST el HHI 21 3, Tl o of 1 gam 72 S iu-| =7 e ofi e -1l 3301 S 1 3R
T TET TET &1 TIRR 2000 T 34 TSR AT BT SIS ATl 96 FR fhaim ey o=l rior
ASh T TS| AT ST ITYRT AT & =TI 586 UM IRERIT BT enfire T T
fergraT 2000 T& 70 o SFCAR &7 & o Mg gfaenall &1 gor fean T Iofia vkl
fereefiaur 151 & 31=Tie 67 &SI TI1a1 &1 el iaRur fdan T2 U=el iaT o fasrell Sl £
T ol f4=Tell &1 e Wrie & feram ST o 3R & ST o1 i 9ifa # fotedl uga T8 3| a8
A1 21 &1 3uh 1AW 98el U SN A8 w1 w1 i aral 4 S et g1, 98l ddad uh
Wi &= W T g ge R SR U IRER &1 of 3R 39E U S 2R AR WA d
T JQTAT TN
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ay 2014 db 40 WAL WAl § SAB I 1 Flden S &1 a1 178 21 g1 w@er 7 A gl
a1 Fa o 16 a1 4 96 F & AR g1 I 910 F 965 81 AR, = 1060 H1UH 99 a1
N ET 21 SIRER & 30 [dhetiie? o s &1 &, agi 4§ Hsl deld<ll U b I 61 2T,
IYb 11U UZcl 31 SIRETE A1 UST| 34 HHY AT bict g3l el ofl, B Vel &id
1 16 AT AT T 1 1| H GIE AT Tl MMH ARE T Hidd T IS 3R I6 & o
dd o1 ¥el dfeb a1 11 21 wig) et yRfRfe b 9ae 1€ & 3w [ha 2ifie Saawie
231 &1 89N §RHR & [ds & BRI A1 iTd-1iTd 3 g1 gfrn & 91d 21 g1 &1 ug g
WHR $1 1997 & & 89 v & s 2afth 9% 8w 3T 396 A0 WER 1 &I &1 [F:
URHITT TR D1 Ued $1 21 ] [ges aifaar = TEl & Wy 98 U U U b G,
S g A H3 1ol vep foherig firef &,

“Changing Poverty Estimates in India - Some Recent Developments”. Y, Iz ESICE S
AMBIET 8 3R g_ﬂ'ﬁ[ PR 7 TRE-TRE Bl WS B A&\r', S| Capability approach, monitoring
approach, livelihood approach, social exclusion approach, contextual approach. g_ﬂff d¥e-d¥e
¥ fqar e [pan T {6 Ty aeg § 89 e e 9@ Ugdl Food Security Act &1 olb
ﬂ?lﬁ ST forat E\', I F Pl w31 FEdr %I ﬂ?lﬁ foran E\-', ‘The proposed Mational Food

Security Act would seek to ensure food security for all citizens in the country. lts provisions will
focus primarily on the weaker sections of the society, that is, below the poverty-line families
which otherwise may, at times, face food insecurity. Only the most vulnerable sections of the
society will have a legally enforceable right to food that guarantee sufficient food for them.” T8
Eﬁﬁ fBwd &l 99 %\‘, il AN Y¥h R Gl Aﬁa\rl ‘It is proposed by the Centre that every family
living helow the poverty-line in the rural and urban areas will be entitled by law to 25 kgs. of rice
or wheat per month at Rs. 3 per kg.” | further quote. ‘The Centre aims to give right to food to
6.52 crores of families.” Adcld S 32 AT 35 FRIS SHI 110 BRI B AW T I 35 BRI
Nl @l a8 ﬁﬁlgﬂ firetafl ‘Constituting the BPL category, according to the Planning
Commission estimate, that is, 36 per cent of India’s household.’ WW# M A H T 6 oo
ECEIESIEIEIEGRRER ]

TR, D 4 AT JATeH] & T a9 BT Heedqul i1 &1 89 g9 forn Tafopy -
AT SrUT @ W S I SRIeett T2 & [ [adbr &1 el Hie &R SR °re W $Ig)
U AT, ST WIS aTel S &1 89 3R TR Wi 781 21 981 I g9 ArC & aiRd W48
&, ST ITST I RT I & f41 e 3 1 970 0 STieH | | HHE] &1 3916 3 & &1 §9R1
AT & b wisjer dfvae uRewr 4 o iR e uder &) @magiRe 291 g aiiv 4
fraRerRIel 4 9 781 32 |

TRHTR 7 SRfEIael B 917 76 $% AR ISR YR 4R Sor &1 9 fhamT & form o
BT &1, M &6 (o7 SfEesT &, i iy Hicare ebol 21 arerdl TR gu Slek & Mo
1T &7 T UERdT 8, TRER 370 I51d 1 A U 3961 T &1 81 89+ 31T maH]
®1 o ¥ o STeH & folw 3 anesfl 9 S AT 915 &, Ty srefararen § &1 71 &1
oI 8311 21 8 ST WIS Rst del &1 a1 &1 o7 Wl &, g8 i W1 ueh R 21 3 sl &1
yiche 1 ol Ut T &, 999 SHd] 3wl 9¢ vEl &
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T3 1% & 1% 3T 9 10-15 A U=cl T gAR ISR & il H a1 & 31mal o T2
Tt o) F7seft T fireret oft o1y afe], &1 91d 89 e 3 2, S adi § 918 | datl g2l
31re] A1 T foreten o Siafd o g8f Hew i firerdl &1 2aR1 geert ok g9 aaegdhan 9
TS &1 T 3T 91 &1 H 397 AR # e ) ol T, 519 demand Fa<1 & 1 TGS W0 ¥ 1S
M Al 9ed 21 W, 9 T I, wedee 3 Tl S ¥ 991 81 iiee woldee 7 Wl w9
depression 8311 911 9 J2 STt 1 2, olfdsT FARY AR =1 20 wwleT (e Sfl & g 4 agl
1 el i 9t et T B A g S orr A 21w <alon arrar iy Bfy e
ST 3FraT «Trofid e ey W I8 wrfdl & e § wrior e 1 o udar v £
B & AT 7 89 31fdels S HRATS B S AT &1 0 39S T IR e T ez
T 3referael W 3Hd AERH I W1 TR 9@ 91 271 TE green revolution &4 fth I <M1
ERE

ﬁ%l“ﬁmiﬂ—\}fl b figures Wﬁi‘ﬂl 2] productivity 3T o adl 2 S 29 ayf uge
of1, area dg1 g ol a9 av uge 1, population do Tlﬁ, demand dc TI—SEI ﬂ?l—\‘}l g 1 Elé_ﬂﬂl
o (TFETH).... TRAT EH g2l 87 URAT 6H T gl 21 H SMUBT G101 H MY T figures ¥ I
(FIH)... F TT AT TG figures G ...(FFH)... T e, § 3l 3MUHT figures & T2
Il S & firmor 7 w@rer ugrrt B T U FRE B & A § 9RER & Hdhed Bl
Ioord i fda T & 3R gwa =l ot Yae Wl g5 81 39E oIS - 984 figures H SMUHT 301
T G & WG @ (6 e §8 7 Hioas W 3 €, fhw 37 il &1 9610 iR
SO £t W S & TR 8 ST & 6 29 [9vd &1 srfeyaser # 3ms ga< Hg il &1 &
T v 62 39 " 1 aru+ d1f H¥ 1 g0 piudl b FRR @+ & foru favg & iR 8 S vl
U IR &l AR Wl 1 UST 81 916 wheat @1 shortage €8 d1 4¥BR < G &1 6 &x
import aﬁﬁlaﬁw MSP rateaﬂwm?ﬂﬁ?aﬁﬁ'IéWﬁimportﬂv_\'@@jlﬂﬁEﬁ‘TGﬁ
fauer & o, T Ta B o 6 AR fHa B HA ¢ & § R 781 WIe © @ 81 ot 7 9
farame =11 foan i &9 s '1-1\@ A6 I import &1 U Yel RIS TUdh temporary measure
oIl TEf TTOSI0T0 IRBR 7 T3 TUT per vear increase THaT o1, T gAN IRGR 7 AN & 919
100 {UU, 70 dUV increase fam SJTEIEBTW year-wise figure éﬁ DI AAR %Q- HT% Gil Fﬁ,
IR 1wt fau iR Sud 91g H) s9d) Ha1y 921 &1 oifh, gl 5 7 b il import faam
AT e AT ST w9 feam otflono HRER  wl Wien=l & =pTad qHel qou 4 glg &1
$8& A1 21 HTY Seure= a1 ST &1 @1 T, Sidid g1 Whdl Hedl ol W81 &1 981 Leader of
the Opposition TEAEH price rise U¥ Yo7 fer=m o1 S g 1-<f 19 points 9| Tdh point 201, which

| am guoting here. g uncorrected _E\-}, but | hope it is right. “The commodities exchanges came

up, well, these are all experiments to be done when you are dealing with a surplus economy of
foodgrains.” dg g Y i1 & & P “This was an experiment. They did the experiment.”
B experiment T PR1 & fceh TRPR & 3T vision BT 21 3219 Pl fh &9 experiment

BT T A1 vour population is rising, if your foodgrain increase and the production is not

adequate along with it and now you have transgressed in the year 2010 into an economy of
shortages—> # had A1 a1 aEdl % b war experiment a8l H¥dl, HIH arue frofay
EOIE]
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GTEﬁ:\T QHQ‘ d1d bl “Sir, on 15th February, 2010 you allowed export of 10,000 tonnes of
sugar to Europe when there is scarcity in the market because you have an international

commitment.”

I Yq he T2 & & intemational commitment I & MM &8 & & “If you cancelled it
vesterday and this obligation could be deferred to a period till we have surplus, well this should
have struck somebody on 15th February, this year itself”. International commitment &1 30T Udh
T gla1 &1 3] Yae a1 T i 89 total demand 1 ST 85 BWTR € & 3R 3R €4
availability P11 B9 dT 2N UM 50 ofNg & 61 short fall 2110 8IR & d s 1A+ LT vEd 21
T &9 59 TRE & PHICHE BT HHd B Ihd €7 .. (AIEM).. TR RTdY S Al giam o
Udh goald 21718 nation to nation Agreement gl WT%H ERSIGRES Fel TSI Y b 21 U8 91
T BT 2] .(FAFE)

1. (5Tl TSI Q. FOAT: AT commitment BT cancel FT 17 .(RATEH)
sft TR g1 (S - AR MU et FAT 7 ()

sft W ars e ¥ 9 e S 9l W8 8, arEdd 4 399 i F Agreement
T, 98 HHe A1 g U AN Y ITH mutually agreement [HAT 111 (@R, U <1
S B 9T I W@ £, 98 HEd 21 SN .. (). 37281, MY W 91 G oAiforyl e

REACH bel, “YWe repeatedly increased the MSP more than what previous Governments have

done. The MSP increases have resulted in this new burden as far as consumers are concerned.”

319 UL 9 3996 oAU 37 gar o i 91 complicated & f TH TR 98 Fiond & & Msp
qg13ll, gl TRW b i & 6 48 consumer @1 affect HT MR 3R MSP 1 §g13l1 A1
B BT affect ST AT TS BT 22 ITHT SIS vision el &, Pls [daR g1 €1 ¥ formgd &,

“But once MSP increases are given and a particular crop cultivation is made attractive, the

increase of cultivation of the crop increases and the increased production lead to drop in prices.”
These are all contradictory statements which have been made and # g ®HeT aTedl %ﬁ'ﬁ MSP
is not simply supply listing. MSP is not done for increasing the supply. MSP is basically a
remunerative price to the farmers. I dg purpose & T farmers T 31T UGER B =T LI
[LERIEIEN! So, the argument that increased MSP will bring down the prices in longer run is not
correct. Itis not the policy of a welfare Government to lay trap of MSP for farmers. This is not the

policy.

Sir, the Finance Minister in his Budget Speech is candid in admitting that food inflation is a
cause of worry and needs to be addressed. He admitted and he mentioned about erratic
monsoon, he mentioned about drought like condition but what has he provided for? VWhat has
this Government provided for? “Twenty-five per cent of the plan outlay earmarked for rural,
infrastructure development, Rs. 300 crore to organise 60,000 pulses and oil seed villages and
provide integrated intervention of water shed and related programmes, Rs. 200 crores provided

for climate resilient agriculture initiative, to continue giving cash subsidy for fuel and fertilizer
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instead of PDS practice of bonds, deficit in food grain storage capacity to be met by private
sector participation, Repayment of loan by farmers extended by six months to June 30th 2010 in

view of drought and floods in many parts of the country”. These are the provisions ﬁ% g4

TER A 24 dvlc qfrdr specific steps ERPEIR E,\f', e 1M farmers &1 ddailh -1 ET,
WS 9 AR a™ fil

R, AW THFRTR ArEd AEl 49 21 H orusl avw U 1 YA <1 AR o fegra &1 Sl
holdings &, d dgd BId-81d holdings &1 4 Udh Uhse, &1 Uhe I1 AR Udhs &1 & 393
mechanization &l &1 Hahel &1 1 H“ﬁﬁgures few@ra 10 a9 U=l gARTSI productivity 21, T&1
productivity 3Tl W g1 519 dd productivity FI—EﬁEIéFﬁ, IR ﬁf_{\‘?ﬂq T Sl o E\-', qg I a1
18, SUBR T B Fer? vh adiwT & {6 Rars S =

ST & e ¥ IoReIH Had 931 Ha ¥ €, Wi 981 W $15 UaER 21 81 Hadll 3
i1 &1 TR ST 3R T2 &9 UM U1 AT A1 89 980 oM TR Wl 2 0 81 olfd,
I8 81T (FET).. dg dlq T g1 S| AR el T8 § ﬁFWﬁ?ﬁTcorporatise T
S 1LUN corporatisemﬁw?l—s'q—iﬁgﬁﬁﬂTﬁfﬁﬁﬂﬁg, g8 fifcpra S a9 F1 39 €1
Q%jﬁ, Ta{e & ﬁm & T WWW corporations ETW&WW&TW, SRR
B_\’:I?Fﬁproductivity ES Th LI ?lﬁ‘alﬂ) Sir, you told me one hour as the Chief Yhip. | have
not completed. | have not even started my speech. | have too many things to say. Nowv, | will do
it fast if you want. ..(FE).. NCP &1 €151 d1 3717 €, U8 29K <51 & 91X 7 91 &1 A model
contract between the owner-farmer and sharecroppers must be signed with Government’s
guarantee. 3T g4 d¥g &l I faban GFFQHT productivity 9¢ 191 3131 ?f_ﬁﬁ:\f refer foparm o T
HE A price 12 3R AST IATHY FHN WL SIS 3T, WIS, Caulilower, THICR AT H1
&M S AT G 21 H 31 31U T ¥ 91 $1 3R U SR {6 0 99 $El 9% 9 1,
FAN qDT 1 31 AT T ol S, #ieai Wi g4 & - AroieyR, e, Hledl, T
anfe o o ff f faeel) @) a1d &= <1 8 iR el 1 901 59 ey e mifde 1 wdied & a1
NI T 211 & 3N Sll 1T Sl W HPIH by §ad &, 31 UR MY 41 dhglel H Hebel 87
SHIAT I8 Sl Uid-9: S8 § 81 ATd1 & ..(RAFEH)... a1 Sfl, 3114 &1 a1 d1e & 87

sfielt a1 &4 - W, A AT RS Al & FW QW S T8 & TS 9ol S K1 317 &S]
A S FWR @ T8 2

ft WA arrsifean ; 7+ el &1 1w i faan, #5991 ot v aia gara T fhg avg
G HId-3118 SITET 9§ 81y AT &1 1 el 3 S gnt g1d1 2, 98 <1 21U ¥l 181 firel ged,
# AT dhad 29| 31910 Sl 2|

BER GIFQFTQ}I e productivity EACIGRG TS é_cﬂ %I Area under production for rice 2003-04 b
42,592.5 TSR SFCTH T, TS 2008-00 H 45,351.7 E9IR 2409 &, Bies Ales 2078 kg Wi
B AT, AT 2186 21 TR B &IT 26,504.7 B9R g™ off, 3Tt 27,877 &9IR g &, e
off 2713 kg, TS € 2891, SUY HH HISITH ¥ & Tl I THd1l 514 ST HT FdTd AT &
FINH & vegetarian 2, 89 91 I 3R fas T @1 T, a7 &1 @1 Tsdl 21 5T 37 total
production 21T 3T <% T1 U 2003-04 1 14 firfera em, 21 o1 14 ffera= 2, sfep w1 n
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£ 14.9 9 14.6 BI T €1 319 4 TR €5 &1 516 96 GBS IRAT T &, 99 96 B NI T2
% 2™ [ &1 2/ 94 iR TahdT 2 99 T g sare gl ag afte saiie uifod 2 fe
STq T TATs el e, feuie ¥ =y 9as 921 €1, T8 96 <19 &9 & &1 G ls %1 T21
&1 U Y <A1 TR § MY A AR | AR R S $1 6 E, S 8, SR Bl B
HHT oI TTAIRS § A6 &0 Sl W54 ofl, SHT T8 3 U4 950 1 991 £ o1&l W S 1l
g9 &, # were w1 S 9 R 9l € [ WNaR & dlddl u% a8 S 98i ue of off =i,
30,000, 40,000 UHS S off oI Hevel & MY fhY SR USTE & a1 ol g8 wawll & ol
Ae-3T BRI & S9d! Usid: gai Wl B SI1v a1 9ie 981 &l 91 A1 A0 |1 agi
Eh—lffﬁﬁlg_cﬂ?lﬁ ﬁﬁg‘, Al cl, vegetables, fruits etc. 2l 9dd 81

2OE] e & 98 ¥ W i e uSn, ae a1 e S 2, S productivity W15
a9, S W 1 92, AT aml &l ge- 8 A1 U H9hal H 1 21 Sl

SUYEdE Gﬁ, ?{cl’vﬁﬂ’dfﬁﬁ?gﬁﬁﬁ q18 "1 Economic Survey &1 511 b ?:ﬂﬁ%\r, BELER|
e ®1 &1-aR [ g1 d1gdl g B amy g SiF 9§ dgsar &1 e Sadquie
gl E\-'I Export and import of chemicals and petrochemicals &I ERIGEIEEIR AE,}’ 2006-07 H
30,351 HIS TUT B export I MR 2008-00 H 53,738 TR TUT B export T, A 11 AR
Egﬁl?ﬂﬁchemicalsﬁexport RS E\-', %@\ﬁﬁﬁ%@%l U2 9 BN G¥hN $)
Uiferflst & B 81 SIET d& petro chemicals &1 Hdldl &, 2006-07 1 21,801 $RIS VYT bl
export 81T 3R 2008-00 H 77,064 HYIE BYU &1 export gATI $HI A& SIgl A imports &1 Gdlcl
&, imports ¥ 98 &, $9®1 7€ AdoS 121 ¢ {6 &6 IhlI g3, e ST wIG1 gY, R T=i
fewis ST 91 2006-07 W chemicals 1 47,914 FRIS BUT FT import T AT 2008-00
74,857 FRIS BT T import B3| T T A Ahd & b <91 ¥ Tha] SIgawa TrT g5 &
STET 5% pertro chemicals & import &1 aTd &, 2006-07 ¥ 16,330 FRIS TUT HT import 1T 3R
2008-09 1 24,020 HRIS BUT &Hl import AT 7 aueh1 2 Ul goiom ga1 w81 &, orey simuas]
Wﬂﬂ%ﬁﬁ%@ﬁﬁeconomym%@%}@?a@ﬂﬁﬁ?ﬂﬁ%@E\HWﬂ?ﬁ
production of steel T TdTd &, 2005-06 T T8 46.56 T @ o1, T8 2008-00 F SEH 57.16
firforas =1 ETTPZH, A1 39H1 W %é gl GRS H real consumption T&T 2005-06 T 41.43
firfora e o, T= 2008-00 W 9g6 52.35 ffer= o= 81 12, 7 = W production i 9&1
RIEd consumption 1 dell 317X g4 machinery and equipment LA é@, S e Uh IR %}, ar
2001-02 # machinery and equipment T index figure 200 21T, T8 FeHX 450 I HUL Tl TATI S
TE T IT B e € - a8l I 70 WHiT, 58 URT, 48 TRIC BT U g3 €1 E9RT T CPSEs &,
3BT turnover 15.4 TIHS q¢1, 361 foreign exchange earnings M 9.6 WHT CEAll # 7 ford
el SAfT & ¥21 € b el fan a1 &1 amawrda e €, 91 a9 9 39 $1 economic
growth FHERIEL Q_HE\(?T ki energy Gl growth ’Jﬁgﬁ“&\rl Power growth 6.3 RIT %ﬁ, coal growth
0.3 TRHT g3, A eX I B growth BI 2T &, 3IMT o1 7 S 8T 9@ {6 srdiat & wefise
SITRTHT A1 =1 371U ATHOT ¥ F1 TERTET & WIT 370 T 4 el & o aRe 9 Rgwae #
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I STST S Ta1 21 &, Siecy el 817% &, 394 Ul 81%E &, 3R el g |
29 34 A 921 9, a1 fEqra &Ad 98d N ¢ U A8 S AIEd $1 Wi 2 3R
IAPI S I B b HaIE Bl el 2

SuEHEAE Sfl, WS, HUL 3R B qaB] gHAE] oRad 817 g1 salute HAT g 6
g2 S uRfRrfaat Q{FCFEPJ? TSl &1 agreement ThTl TRRR defl ST, oifb 391 BT
ST &1 08 g1 a1 off, a8 guw i sfieel iferan il @1 e ofl, gar gan =
TE e 1 W1 of1 3R &\ W w31 31 wiaA1 o1 i 29 WRHR 721 a1 2, Iodh 29 a9
&1 I 2| WRIHY H IO ST ¢ 3R & e & fb 89R a1 7 Sl & 3R T 1 21 3741
I gara 5 71 Ruaesf already 9Te] 8170 & 317 Tgel W1 A1e] §U 2| HR1 A1 TET #oA1 i1
ﬁWﬁ%ﬁﬁWWﬁﬁlﬂﬁ MNuclear Power Reactorsmﬂlg_c\f%\f, MY 98] I 91|
ERIERE] dgd S E\-', ?ﬁﬁ population &1 A&\r, ?ﬁﬁ W1 &1 & 3R aﬂé population Gl Eﬁﬁ
il g1 21 agi Hidli-Hidt deb o 1 &1 2y 98l u Ruded o i a8 urar IsRT &1
1 Tl 3117 IR Temg ™ &1 1 il &9 59 &18 argfaen 1= & nfil

qEed, Uh 4R | 6 7 321 {6 488 & Hafira g9 991 fom s g &6 o
Al =1l &, cftet ey $8 39b] HHrId &89 941 Gobd &, Sl&l w g & 1 W dL1s &,
ST & 1 R dSE 2813R 85 & M R J=1S 81?7 24 vifa arfev) Hufinr g9 99 a9 dhdan
&, o9 981 W i &N ¥ vnifa Siei 91 e nfl, S8t & A &1 aaei 9 vrifa 71 enfl, 98f ™
g g9 21 81 Hhd1 & ..(TIET)..

DR. (SHF{IMATI) NAJMA A, HEPTULLA: Sir, we have to move the amendments before 6

o’clock.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Santoshiji, please conclude.

SHRI SANTOSH BAGRODIA: Sir, | am finishing my speech. Just give me five minutes.
..(Inferruptions).. WBIEY, § Sied] ¥ UH-q1 fFe ¥ 3MUHT qa01 <1 &1 # sugar B 1 T
HEI, I8 E’TTF?I 215 Haet small industries 1 FT G ATET él That is very dear to me and
also very dear to all of us. The UPA-| passed an Act. Many issues were raised in that Act like
supply of steel, supply of coal and all this, but a very revolutionary decision was taken. This is
now an Act, this is a law. This law says that payment by PSUs and everybody else will have to be
made to small industries within 45 days from the day of acceptance. This law was not there
before. Earlier, they were paying in 180 days or they were paying in one year. Mow, under this
law, it has to be paid within 45 days. Sir, the National Rural Health Mission was launched in April
2005 by the hon. Prime Minister, Dr. Manmohan Singh, to provide accountable, accessible and
quality health care in the remotest comers of India. Every year, about Rs.50,000 crores are being
given by the Government to upgrade physical infrastructure, for provision of equipment and
engagement of human resources, personnel at the District Health Centres. During the last five
vears, about @0 per cent of the District Health Centres have been upgraded while 70 per cent of

Primary Health Centres are under the process of upgradation. Sir, Janani Suraksha “Yojna has
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been introduced for the welfare of women and children. & ddel wRIEHT S 91d a1 Nzl é, o
TR 39 RGN o E9RT BRIS BT U 2, Sel Aavasmar offl =q Ben &1 91 ang, a1 d
ANMCUS &1 §1d BT ATl &1 Ul TS 3 A1 3 9 el 1T &1 ArTelvs & 9 i el &,
A1 § 1960 H ATTAVS ST X&1 £ 98l S & o1y SR, §BId SiF & fer firfer &1 va
convoy STdT 7]

TN =1 {1 F vad1 off 3 afR fie firfored) Tgdl of, 99 <= &9 a8 I IR Rb
AR UEeR of| 92 8 Wa & § 3R a9l 9@ [ 21 311 ATels | 100 TRYE education &1
39 education & HINUT FA1 A7 d&i w0l g5 S 34 9y &1 A1 F41 g2l & AT ordinary
ol ATTels gHH Sl Hebd &1 AL dd el oS ot vz el Ariels s ol ag fbw ufRfRrfa 4 w18,
T IET EERAT 8201 91, SIS 98 984 IRM U 718 AR AR I M 51 272 19187 $1 A1 &1 &
91T & & W S IRBR 7 T2 fohan? e Fnen orfinme aemn, fis - ofie W aen, iR
et e e dell, Right of Children to Free and Compulsory Education Act UT¥
fepam

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): IMr. Bagrodia, please conclude.

SHRI SANTOSH BAGRODIA: Sir, | am just using the names only. | am not going into the
details. 373 model colleges @1 h1E] fiTelll National Mission for Education through Information
and Communication Technology “dellATl HIR B Y 91 D1 AR AR National

Council for Higher Education and Research will soon be established. Foreign Education T o

G T (). TS & ©0 0 T4 TG & 90T ..
Saqureae (1. 4.9, I : SToel @ i

SHRI SANTOSH BAGRODIA: | am just finishing. Last two minutes, please. NS T wHUH
2 IR & w1l 39 SR &1 Al ol gwel e A, off .41, &) s ok
Wt WAl o ST # oruel g¥l SHFERT & "Rl GHISl & el aif &l fdER &1 aEr e
B & ol T TR &

g1 9] & ORI H HEmiEd Irgul i & Ai a=aE iR A Siiud S aTel 39
T &1 BRI o (10 9 AT I AL HT |

THE VICE-CHAIRMAN (PROF. P.J. KURIEM): Now, the Motion that has been moved and

seconded is that an Address be presented to the President in the following terms:

“That the Members of the Rajya Sabha assembled in this Session are deeply grateful to the
President for the Address which she has been pleased to deliver to both Houses of

Parliament assembled together on February 22, 2010.”

Mow, there are 643 amendments to the Motion which may be moved at this

stage.
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SHRI MOINUL HASSAN (West Bengal): Sir, | beg to move:

1.

10.

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the Government Programme to
protect the river bank erosions of different rivers of the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the rehabilitation programme of
common citizen evicted from the site of river bank erosions of different parts of the
country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about establishment of the Centrally-
Sponsored Medical College in the district of Murshidabad.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the development programme for
the physically handicapped people of the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the establishment of a Centrally
Sponsored Engineering Colleges in the minority populated parts of different States
of the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention to provide free coaching for the weaker
section in different examinations /.e., from Secondary level upwards.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the rehabhilitation package for
families of Police personnel and common citizen stain by Maoists.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about any financial package for the
Senior Citizen of the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the rehabilitation package for the
families of farmers who have committed suicide due to heavy burden of debt..”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention to provide any incentives to all school
going girl child of the country.”
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1.

12.

13.

14.

15.

16.

7.

18.

19.

20.

21.

22.

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention its intention to amend the Payment of
Gratuity Act under the Companies Act..”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention the steps taken to provide treatment to
common people who are falling ill by drinking contaminated water.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention any package for the benefit of small
shoppers in the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention any comprehensive policy for the
unemployed youth of the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention rehabilitation package for the
compulsorily terminated employee in different Public Sector units of the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about any legislation for the
unorganized labour force.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not talk about any legislation for casual workers and
contractual workers of the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention regarding the sexual harassment of
women at works place.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention regarding growing incidents of honour
killing in different parts of the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the activities of Khap Panchayats
in different parts of the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the tax relief for the pensioners of
the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention any scheme for fertilizer subsidy in the
interest of the farmers of the country.”
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23.

24,

25.

26.

D

28.

29.

30.

31

32.

33.

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about regarding the discussion on the
Justice Rajendra Sachhar Committee Report on hMuslim Minority in the House.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention regarding the discussion on the Justice
Ranganath Misra Commission Report on other Backward Communities in the
House.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention any plan to improve the Postal Services
in the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention any programme to improve the mobile
connectivity in the remote areas of the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention any comprehensive plan for the
betterment of the children of our country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention any comprehensive policy on Sports of
the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention regarding the Pension for the renowned
old aged sportsperson of the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention any policy to improve the financial
condition of renowned artisans, specially those who are living in the remote areas
of our country.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention any comprehensive plan to improve the
livelihood of the common people who are living in the Hil Areas.

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention any programme of the Government to
establish peace in the North-East Region of the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the price rise of sugar.”
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34.

35.

36.

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the recent rail accidents in
different parts of the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the repair works of century old
raitway bridges.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention ahout the heinous activities of Maoists
all over the country.”

SHRIMATI MAYA SINGH (Madhya Pradesh): Sir, | beg to move:

37.

38.

39.

40.

41.

42,

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s total failure to
control rising prices of all essential commodities particularly of cereals, pulses,
edible oils, sugar, fruits and vegetables which has adversely affected the
housewives managing household kitchens and the poor people throughout the

country.”
That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about Government utter failure to
contain terrorism in the country which is taking a heavy toll of innocent people in
various parts of the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not refer to the acute shortage of drinking water
throughout the State of Madhya Pradesh and Government’s resolve to solve the
problem and release adeguate grants to the State to provide potable water to the
people of Madhya Pradesh.

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the severe power shortage in
Madhya Pradesh and Government resolve to solve the problem on priority.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not refer to the inadequate number of roads and
highways and dilapidated condition of existing roads and highways in the State of
Madhya Pradesh Government’s resolve to provide adequate network of roads in
the State on priority basis.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the apathetic attitude of the
centre towards Madhya Pradesh in allocating coal from the Central pool to the
State which has adversely affected the industrial development and power
generation in the State.”
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43.

a4,

45.

46.

47.

48.

49.

50.

51,

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not declare that a permanent bench of the Madhya
Pradesh High Court will be established at Bhopal, the capital of Madhya Pradesh
on priority basis.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not refer to deep frustration and anger amongst the
youth of the nation due to severe unemployment in the country compounded by
the recession and slowdown in the economy which is being exploited by anti-
social and anti-national elements to sure the unemployed youth for dubious
activities including acts of terrorism and violence and Government’s concrete
action plan to eradicate unemployment amongst the youth on priority basis.™

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not declare to make right a employment a
fundamental right by amending the Constitution of India.”

That at the end of the Motion, the following be added, namely:—

“pbut regret that the Address does not declare that the Government will pay

unemployment allowance to the unemployed youth of the nation.”
That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the ever increasing cases of
vector borne diseases like malaria, dengue, encephalitis, filaria in Madhya
Pradesh and other parts of the country and Government’s determination to
contain vector borne diseases on priority basis.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address is silent about the Government’s resolve to provide cheap

and affordable healthcare to the poor on priority basis.”
That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the ever increasing incidents of
crimes and atrocities on women and girls, particularly rape, kidnapping, killing
etc., and more so on the women bhelonging to weaker sections of society and
Government’s resolve to stop them effectively by providing more deterrent and

stringent penal provisions in the existing laws.”
That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not declare to provide capital punishment for
committing rape on girls and women by suitably amending the Indian Penal
Code.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s resolve to make
reservation for women in Judiciary and public employment.”
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52.

53.

54.

55.

56.

57.

58.

5Q.

60.

61.

62.

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about anger and unrest prevailing
amongst the farmers due to faulty procurement policy of the Government which
has led to the exploitation of farmers in the country.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s resolve to impose
complete ban on religious conversions in the country.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s resolve to impose

complete ban on cow slaughter throughout the country,”
That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about promotion of tourism in a big way
in the State of Madhya Pradesh which has the requisite potentials in this regard.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s resolve to
complete the establishment of BPCLs refinery at Bina in Madhya Pradesh written
a time frame.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s resolve for rapid
industrialization of Madhya Pradesh on priority basis.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about accelerating the setting up of
food processing industries and other village industries in the State of Madhya
Pradesh.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about constantly falling sex ratio in the
country which has assumed alarming proportions.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about any policy to stop nudity and
vulgarity being shown in films and television channels.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the incomplete irrigation projects
of Madhya Pradesh and Governments intention to give financial held to complete
them within a time-frame.”

That at the end of the Motion, the following be added, namely:—
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63.

64.

65.

66.

6/.

68.

69.

70.

“hut regret that the Address does not mention about strengthening of and bringing
uniformity in subordinate courts system throughout the country to provide timely

justice to the people.™
That at the end of the Motion, the following be added, namely:—

“hut regret that the Address is silent about Governments determination to check firmly
the increasing trade of spurious drugs in the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about any concrete programme to
effectively deal with the increasing dangers of naxalism in the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the serious situation arising out of
the depleting level of ground water in the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the presence of millions of illegal
immigrants and overstaying foreigners in the country posing a great threat to the
internal security and law and order situation in various parts of the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about inordinate delays in the
completion of ongoing development projects in the country resulting in huge cost
overruns and Government’'s determination to ensure timely completion of all

development projects.”
That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention that interest free loans will be given to
farmers by the Banks and financial institutions whose corps are lost in natural
calamities in the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not assure the senior citizens who live alone due to
disintegration of Joint family system to provide foolproof security to them
throughout the country and more so in the national capital and other cities.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the complete lawlessness in the
national capital, national capital region and other parts of the country where
robberies, snatchings, rapes, murders, etc. have become very routine and
Governments determination to control the lawlessness and protect the life and

property of the citizens.”
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72,

73.

74.

5.

76.

i

78.

79.

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not refer to the ever increasing fatal accidents on
roads and highways in the country and Governments determination to take
measures to reduce the accidents and provide immediate medical help to the
accident victims.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention that Government will make rainwater
harvesting compulsory for every establishment and household throughout the
country to solve the water problem.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the acute shortage of fertilizers in
the country and more so in Madhya Pradesh and Government’s determination to
solve the problem on priority basis.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the pilferage and supply of
underweight LPG cylinders to the households by the oil companies and agencies
and unabated black-marketing thereof causing avoidable hardships to the
housewives and Govemment’s determination to stop the malpractice in totality.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention that right to food will be made
fundamental right by amending the Constitution of India.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the menace of adulteration of
petroleum products throughout the country and Government’s determination to
curh this menace effectively.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s determination to
pay appropriate monthly pension to all the needy widows, single women and old
women in the country so as to ensure quality life for them.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not refer to the plight of streets children of the
country and Governments determination to protect them and implement welfare
measures for them.

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address is silent about poor State of affairs of orphanages and
Government determination to improve their lot on priority.”
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80.

81.

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about complete electrification of the

villages in Madhya Pradesh within a time-frame.”
That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the large number of missing
children in the country and Government’s failure to trace them and unite them with

their families.”

SHRIMATI BRINDA KARAT (West Bengal): Sir, | beg to move:

82.

83.

84.

85.

86.

87.

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address fails to mention the Central Government policies
responsible for price rise such as future trade in essential agricultural commodities
like potatoes, wheat, some variety of pulses; weakening of Public Distribution
System; and cuts in food grain allocation of 75% to the State since last few

vears.”
That at the end of the Motion, the following be added, namely:—

“hut regret that the Address fails to mention the hike in fertilizer prices which will badly
hit the Indian farmers who are already burdened by the impact of drought and

floods.”
That at the end of the Motion, the following be added, namely:—

“hut regret that the Address fails to mention that the Central Government policies
helped 33 sugar companies to make a huge profit in a year from 30 crores to over

900 crores while consumers had to pay over Rs. 40/ - a kilo for sugar.”
That at the end of the Motion, the following be added, namely:—

“hut regret that the Address fails to mention that the prices of the additional allocation
is double the price of the TDPS APL allocation for which reason States have not

lifted the grain demanding it should be given at APL prices.”
That at the end of the Motion, the following be added, namely:—

“but regret that the Address fails to mention (i) any time framework for the food
security legislation, and (ii) reform that the public distribution system requires for

making it a universal distribution system instead of the present targeted system.”
That at the end of the Motion, the following be added, namely:—

“hut regret that the Address fails to mention that the Government will ensure
protection to workers against retrenchment and also protect their trade union

rights.”
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88.

80.

90.

1.

92.

93.

94,

95.

96.

a7.

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address fails to regret for the incident of killing of an innocent 13
vear boy by the security forces and other such cases where innocents have been
killed by the security forces.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address fails to mention the guarantee for minimum wages that will
be paid to the workers by ensuring reduction in the impossibly high productivity
norms in NREGA.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address fails to mention that Urban Employment Guarantee Act will
be enacted to ensure work for the urban unemployed.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address fails to mention the Commitment for ensuring equal right
to all disabled citizens in terms of access to housing, food security, health, social
security, education through specific affirmative action.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address fails to mention that under the Forests Rights Act, the high
rejection of claims of other traditional forest dwellers (OTFDs) is due to weakness
in the law which will be amended by the Government to ensure that the genuine
OTFDs are given pattas.™

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address fails to mention that the Government will implement the
Ranganath Misra Commission report for the reservation of Muslims in
employment.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address fails to make any commitment to expedite long pending
Bills against Child Sexual Abuse, Sexual Harassment against women in the
workplace and also against Sexual Assault.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address fails to mention the commitment to include all disabled
children in the Right to Education Act.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address fails to mention that the most important pillar of education
is equality.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address fails to mention that it is the corporate sector which will
benefit through the policy of incremental disinvestment.”

4148



98.

9.

100.

101.

102.

103.

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address fails to mention that the Eastern States including YWest
Bengal will under the present policy, be deprived of an equal share in the
investment for Solar Energy.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address fails to mention that the Government is considering to
accept, instead of outright rejection, of the recommendations of the Kirit Parikh
Committee to hike prices of cooking gas, diesel and petrol which will have a
cascading effect on increasing prices and will ensure that no BPL family will be
able to afford a monthly expenditure on a gas cylinder.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address fails to mention that a proper enguiry is required for the
reasons for making Air India a sick airline.”

That at the end of the Motion, the following be added, namely:—
“hut regret that the Address fails to mention increasing number of raitway accident.”
That at the end of the Motion, the following be added, namely:—

“hut regret that the Address fails to mentioned that ASH#s who constitute the back
bhone of NRHM will be paid a monthly wage apart from the incentives available to
them.

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address fails to mention that the failure of Central Government to
unearth the large amounts of black money in the Indian economy and to taken
action against those responsible.”

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Ramdas Agarwal; not present. Shri
Ravi Shankar Prasad; not present. Shri Shivanand Tiwari; not present. Shri Ravi Shankar

Prasad; not present. Shri Shivanand Tiwari; not present. Shri Kalraj Mishra; not present. Shri

Bhagat Singh Koshyari; not present. Shri Shriram Pal; not present. Shri Sitaram “Yechuri; not

present.

SHRI MATILAL SARKAR (Tripura): Sir, | beg to move:

253.

254,

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about the failure of the
Government to continue with the independent foreign policy of the country which
has withstood the test of time.

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about tackling global economic
recession affecting Indian industries and loss of jobs of lakhs of workers and
employees.”
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265, That at the end of the Motion, the following be added, namely :i—

256.

257.

258.

259.

260.

261.

262.

263.

264,

“but regret that there is no mention in the Address about the failure of the
Government to take effective part in strengthening the MNon-aligned
kMovement.”

That at the end of the Motion, the following be added, namely:—

“‘but regret that there is no mention in the Address about the failure of the
Government to play an effective role in the United MNations.”

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about the failure of the
Government to protect Indian citizens from racial attacks in various countries.”

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about the failure of the
Government to release Indians languishing in jails in various countries.”

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about lakhs of loss of jobs in India
during the last two years.”

That at the end of the Motion, the following be added, namely:—

‘but regret that there is no mention in the Address about the guidelines
for the Government in regard to liberalizing Foreign Direct Investment (FDI).”

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about the deprivation of vast
majority of poor people to get food under the Public Distribution System in the
country.”

That at the end of the Motion, the following be added, namely:—

‘but regret that there is no mention in the Address about, the failure of
the Government to provide adequate food to poor people in the
country.”

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about, the Government’s
complete failure in adequately identifying the BPL section of the population.”

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about, the Government’s failure to
re-define poverty line thus want only depriving a majority section of people of
food in the country.”
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265. That at the end of the Motion, the following be added, namely :i—

266.

267.

268.

269.

270.

271.

272.

273.

274,

“hut regret that there is no mention in the Address about the Government’s failure to
tackle the huge unemployment problem in the country.”

That at the end of the Motion, the following be added, namely:—

“hut regret that there is no mention in the Address about the Government’s failure to
pass the Women Reservation Bill.”

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about the Government’s failure to
revieww the Centre-State relations as per the demands of the State
Governments.”

That at the end of the Motion, the following be added, namely:—

“hut regret that there is no mention in the Address about the Government’s failure to
allot at least six per cent of GDP for education.”

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about the failure of the
Government to invest enough money in public sector and social sectors to face
the ongoing economic melt down.”

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address that 95 per cent of the 43 crore
unorganised workers will not get any benefit of the Unorganised YWorkers Social
Security Act, 2008 owing to conditionality of BPL attached to the related social
security schemes listed in the Act.

That at the end of the Motion, the following be added, namely:—

“hut regret that there is no mention in the Address about the Government’s failure in
checking the procurement of obsolete ammunitions.”

That at the end of the Motion, the following be added, namely:—

“‘but regret that there is no mention in the Address about the urgent need for
drastically revising and/or correcting the official definition of “poverty line’ which
as turned totally obsolete.”

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about the innumerable cases of
suicide by the farmers during last few years in “rural India’ for whom ‘a new deal’
is promised.”

That at the end of the Motion, the following be added, namely:—

‘but regret that there is no mention in the Address about the failure of the
Government to contain unprecedented rise in prices of essential commodities,
vegetables, edible oil, tea, sugar and Dal in particular.”
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275. That at the end of the Motion, the following be added, namely :i—

276.

DA,

278.

279.

280.

281.

282.

283.

“but regret that there is no mention in the Address about the huge financial loss to the
Government exchequer in granting 3G spectrum.™

That at the end of the Motion, the following be added, namely:—

‘but regret that there is no mention in the Address about the failure of the
Government to take serious steps on the disastrous impact of global slow down
on millions of workers who have lost their jobs, livelhood and earnings due to

closure, lay off, wage-cuts, retrenchment, etc. across various sectors.”
That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about, the cases of job loss of
lakhs of workers engaged in diamond polishing industries in Gujarat and
reported suicide of some 71workers in Saurashtra alone.”

That at the end of the Motion, the following be added, namely:—

“hut regret that there is no mention in the Address about the Government’s attempt
to redefine India’s fundamental principle of “per capita emissions” norm while
negotiating how the burden of reducing green-house gases globally, is shared.”

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about increasing the share of
Statesin the Central taxes to 50 per cent in a phased manner.”

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about any special package for the
special category States to enable them to narrow down, regional disparities.”

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about a one-time
Debt Relief Package by writing off all the outstanding Central
Govemnment loans including interest thereon of the North-Eastern
States.”

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about any scheme for employment
of unemployed youth of the Special Category States.”

That at the end of the Motion, the following be added, namely:—

“‘but regret that there is no mention in the Address about any comprehensive
legislation for the welfare of agricultural workers in the country.”
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284. That at the end of the Motion, the following be added, namely :i—

285.

286.

287.

288.

289.

200.

201.

202.

“‘but regret that there is no mention in the Address about any concrete steps to
control unabated suicides being committed by the farmers in the country.™

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about the steps being take to
expedite land reforms in the country.”

That at the end of the Motion, the following be added, namely:—

‘but regret that there is no mention in the Address about universalisation of
Integrated Child Development Scheme.”

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about realignment of the proposed
Trans-Asian Highways and Trans-Asian Railways to pass through Tripura.”

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about the strong reaction of
agriculture experts, economists and opposition political parties on the
Government’s announcement of decontrolling the prices of all fertilizers, except
nitrogen-based urea from April, 2010.”

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about the Government’s failure to
ensure availability of food at affordable prices to 78 per cent of ‘AAM AADMI
whose daily income is less than Rs. 20 as mentioned in a Government appointed
Committee Report and also its failure to properly identify large sections of these
people who are actually living under poverty due to faulty parameters of BPL.”

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about the lack of sincerity and
seriousness of the Government to tackle the CPI (Maoist) menace in various
parts of the country.”

That at the end of the Motion, the following be added, namely:—

“‘but regret that there is no mention in the Address about the failure of the
Government to take steps for the development of under-developed remote
villages.”

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about the failure of the
Government to black-list the US multinational Monsanto.”
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293, That at the end of the Motion, the following be added, namely :i—

204.

205.

206.

207.

“but regret that there is no mention in the Address about the failure of Government to
bridge the gap of demand and supply of electricity.”

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about the failure of the
Government to supply coal according to the needs of power plants in the
country.”

That at the end of the Motion, the following be added, namely:—

“but regret that there is no mention in the Address about the failure of the
Government to achieve the targeted 20 kilometer road construction per day.”

That at the end of the Motion, the following be added, namely:—

‘but regret that there is no mention in the Address about the failure of the
Government to achieve viability of Air India.”

That at the end of the Motion, the following be added, namely:—

“hut regret that there is no mention in the Address about the failure of the
Govemment to take effective steps for smooth navigation of Haldia-Kolkata Port
hy indulging regular dredging activities.™

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Sitaram Yechuri; not present. Shri
Tapan Kumar Sen; not present. Shri Prasanta Chatterjee; not present.

SHRI MATILAL SARKAR (Tripura): Sir, | beg to move:

306.

307.

308.

309.

310.

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about the Government’s failure in
curbing the sky-rocketing price -rise of essential commodities.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the Government’s failure to
universalize the public distribution system in the face of serious nature of rise in
prices.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention ahout the Government’s failure is
providing food to all at affordable prices.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the Government’s failure in
stopping farmers’ suicides by extending agricultural facilities to them.,”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the Government’s failure in
providing institutional loans to farmers at 4 per cent rate of interest.”
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31

312.

313.

314.

315.

316.

317.

318.

319.

320.

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the Government’s failure
in providing institutional loans to small artisans for growth of vilages
industries.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the Government’s failure in
checking diversion of agriculture from cereals to non-cereals production.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the Government’s failure in
preventing serious diversion of land from agri to non-agricultural sectors.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the Government’s failure in
preventing the growing dependence of the country on import in respect of food
grains.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the Government’s failure in
checking drop-outs from elementary level to secondary level education.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s failure to restrain
the money power from capturing the field of higher education through large scale
privatization of education system.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about Government’s failure to provide
compulsory education to the poor upto the secondary level at costs within their
reach.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s failure to provide
land to the tillers.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s failure to provide
houses to the crores of poor people.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s failure
to provide medical facilities to the common people at affordahle expenses.”
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321. That at the end of the Motion, the following be added, namely :i—

322.

323.

324.

325.

326.

327.

328.

329.

330.

“hut regret that the Address does not mention about Government’s failure to provide
jobs to the growing number of unemployed people.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about Government’s failure to prevent
retrenchments in factories.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s failure
to bring up alegislation on the right to employment as a fundamental right.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s failure to
implement the recommendations contained in the Sachar Committee and
Ranganath Misra Commission reports.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s failure to check
inflow of foreign investment in the open market creating artificial crises.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s failure to prevent
farmers from migrating from farming lands helplessly.™

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s failure to provide
fertilizers to the farmers at subsidized rates and remunerative prices for their
produces.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s failure
to extend coverage of irrigation over agricultural land to the possible extend.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s failure to provide
transport facilities to the north-eastern states to the possible extend.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s failure to
encourage the growth of industries in the north -eastern region.”
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331. That at the end of the Motion, the following be added, namely :i—

332.

333.

“but regret that the Address does not mention about Government’s failure in the

economy of the north-eastern region in the eye of the ‘lock-east” policy.”
That at the end of the Motion, the following be added, namely:—

‘but regret that the Address does not mention about formulation of a special
programme of development for the north-eastern region to harness all its

potential keeping in view the backwardness of the region.”
That at the end of the Motion, the following be added, namely:—

“‘but regret that the Address does not mention about harnessing hydro-electricity

potential lying untapped in the north-east, in the national interest.”

SHRI MOINUL HASSAN (West Bengal): Sir, | beg to move:

334.

335.

336.

337.

338.

339.

340,

That at the end of the Motion, the following be added, namely:—
“but regret that the Address does not mention about the fair wages for Bidi workers.”
That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the legislation for the workers

engaged in construction activities.”
That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the Government’s Action Taken

Report on the Justice Ranganath Misra Commission Report.”
That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about providing irrigation facility in the

remote areas of the country.”
That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the miserable condition of textile

workers due to global economic recession.”
That at the end of the Motion, the following be added, namely:—

“‘but regret that the Address does not mention about the proper nourishment of

children.”
That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the problems being

faced by women teachers due to their posting at distant places from residence.”
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341. That at the end of the Motion, the following be added, namely:i—

342,

343.

344,

345,

346,

347.

348.

“but regret that the Address does not mention about overloading syllabi of school

going children.”
That at the end of the Motion, the following be added, namely:—

“‘but regret that the Address does not mention about the inclusion of proper secular
curriculum in our education system.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the regulation fees charged in
the private education institutions.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the old age pension scheme for
farmers.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the Government’s planning to
combat the fundamentalist forces in the country.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the compensation for those who
are killed by maoists in different parts of the country.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the outcome of the last National
Development Council meeting.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the resume of the next

SHRIPRABHAT JHA (Madhya Pradesh): Sir, | beg to move:

349.

350.

351.

352.

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention any clear time-frame to control the

increasing prices of the food items and bring them down to normal standard.”
That at the end of the Motion, the following be added, namely:—
“but regret that the Address does not mention any crop insurance scheme.”
That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention the time by which the Food Security
Bill would be tabled to ensure the food security.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention any action plan to promote the
investment in micro, small and medium scale industries.”
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353. That at the end of the Motion, the following be added, namely :i—

354,

355.

356.

357.

358.

359.

360.

361.

362.

“but regret that the Address does not mention about the approval of the Gujarat
Organised Crime law sent by the Government of Gujarat for the approval of the
Centre.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about ending the ceasefire along the
Line of Control despite the increase in intrusion by terrorists across the line of
control in Jammu and Kashmir.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any action plan necessary for
the modernization of the armed forces.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention any special action plan to bridge the
gap between rural India and urban India.”

That at the end of the Motion, the following be added, namely:—

“‘but regret that the Address does not mention the declaration of any action plan for
the welfare of agricultural labour, especially women agricultural labour.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any action plan regarding water
conservation to overcome the potable water crisis.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention any road map regarding stringent
action essential for controlling the growing incidents of terrorism and naxalism.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention regarding the assurance to make
judiciary and bureaucracy free from corruption.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any proposal to aholish step by
step article 370 of the Constitution regarding Jammu and Kashmir State.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the intrusion in the country from
the bordering States (especially) from MNorth-eastern borders) and the threat to
the national security therefrom.”
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363. That at the end of the Motion, the following be added, namely :i—

364.

365.

366.

367.

368.

369.

370.

371.

372.

“but regret that the Address does not mention about the declaration of any special
package for the development of the MNorth -East region.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention any scheme/proposal regarding
educational development of economically weaker sections and reservation for
them.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the rapidly growing terrorism in
the country and bringing a law to curb their disruptive designs.”

That at the end of the Motion, the following be added, namely:—

“‘but regret that the Address does not mention about the acts of violence against
Indians by the Maoist, in our friendly neighbouring country, Nepal and improving
our traditional cultural relations with Nepal.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the racial attacks on Indians in
foreign soil particularly in Australia.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address reiterates in commitment to get the Women Reservation
Bill passed but does not mention about any categorical assurance regarding the

same.”
That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the date when the Constitution
Amendment Bill seeking to provide 50 per cent reservation to women in
Panchayats and urban bodies will be tabled for voting to get it passed.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about bringing compulsory Education
Law within the purview of Right to Information.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any plan to meet the shortfall of
teachers prevailing in the higher educational institutes in the country at the

earliest.”
That at the end of the Motion, the following be added, namely:—

“‘but regret that the Address does not mention about any specific action plan
regarding imparting literacy to the adult illiterates of the country.”
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373. That at the end of the Motion, the following be added, namely :i—

374,

375.

376.

377.

378.

379.

380.

381.

382.

383.

384.

‘but regret that the Address does not mention about any proposal regarding

economic reforms and disinvestment.”
That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about enactment of any law to make
foreign institutional investment in Indian Stock Exchange more stringent.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any action plan to check water

pollution in the country.”
That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about implementation of a
comprehensive scheme for constructing highway connecting four metropolitan
cities of the country.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the proposal to help Air India to
get rid of its debt or any proposal of its pirvatization.™

That at the end of the Motion, the following be added, namely:—
“but regret that the Address does not mention about safety of Railways.™
That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any proposal of modernization

and increasing speed of Railways.”
That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any proposal regarding
upgradation of health care standard in the country.”

That at the end of the Motion, the following be added, namely:—
“but regret that the Address does not mention about threat to India from China.”
That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about Copenhegan Conference
regarding climate change.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the Sageer Ahmed report on
autonomy of Jammu and Kashmir.”

That at the end of the Motion, the following be added, namely:—

‘but regret that the Address does not mention anything about the report of the
Ranganath Misra Commission.”
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385. That at the end of the Motion, the following be added, namely :i—

386.

387.

388.

389.

390.

391.

302.

393.

394.

305.

‘but regret that the Address does not mention about wild-life conservation,
especially the conservation of tigers.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any proposal regarding
uniformity in price fixation of food items especially sugar and milk.™

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about scheme of flood control, and
irrigation through linking of rivers.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any time-bound scheme for
uprooting increasing terrorism from the country.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about destroving terrorist camps being
run in Pakistan and Pakistan occupied Kashmir by launching an attack on such
camps.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about efforts being made to declare
Pakistan as a terrorist country.”

That at the end of the Motion, the following be added, namely:—

“‘but regret that the Address does not mention about any scheme to strengthen the
existing provisions of the National Security Agency which has been constituted
recenthy.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any scheme to increase the
agricultural produce and to bring more land under irrigation facility.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any time-bound concrete plan
for providing pure drinking water to all people in the country.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any scheme to check the
ongoing commercialization of medical sector.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any concrete action-plan to
control the population growth.”
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396. That at the end of the Motion, the following be added, namely :i—

397.

398.

309.

400.

401.

402.

403,

404,

405,

406.

“but regret that the Address does not mention about any plan to check the illegal
intrusion of Bangladeshis in Assam and other States.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any time-hound plan to expel
ilegal Bangladeshi from the country despite the Supreme Court’s order.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any national plan for promotion
of the games especially traditional games in the country by constructing at least
one stadium in every district of the country and making arrangement for training
in these games.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any plan to prevent the constant
increasing incidents of suicides by the farmers in the country.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any plan to expedite the scheme
of linking rivers and complete it in schedule time.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about reviving public sector
undertakings running in loss.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any time-bound programme for
eradicating bonded labour, especially child labour.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any plan to save the farmers
committing suicide everyday under the burden of debt.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any plan to deal with floods and
natural calamities.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about reducing the rate of interest on
loans being given to farmers from six per cent to one per cent.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any scheme for security of
elderly persons, women and girls in the Mational Capital Territory of Delhi.”
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407. That at the end of the Motion, the following be added, namely :i—

408,

409.

410.

4711,

412,

113.

414,

415.

416.

“but regret that the Address does not mention about setting up of new courts in view
of increasing number of cases in existing courts.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any scheme of filing the
vacancies of judges in view of heavy scarcity of judges in courts.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any plan to equip police with
modern weapons within a certain period.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about existing anomalies in Mahatma
Gandhi Rural Employment Guarantee Scheme.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any plan to enforce Mahatma
Gandhi Rural Employment Guarantee Scheme strictly and effectively in country
so that the needy people could get employment.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention ahout enacting any effective legislation
to impose complete ban on slaughtering of bovine, the foundation of India’s
social and economic system.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about efforts being made for
protection of innocent Tamilians killed in the clash between Army and LTTE in
Srilanka.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about curbing the acquisition of fertile
land by various State Governments for setting up special economic zones (SEZ)
and giving adequate compensation to farmers for acquired land.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about imposing any effective curb on
terrorism being sponsored by Pakistan in the entire country.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about imposing any curb on the
activities of communist naxalism, spreading rapidly in the country.”
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417. That at the end of the Motion, the following be added, namely :i—

418,

419,

420,

421.

422,

423,

424.

425.

426,

“but regret that the Address does not mention about the scheme to check the inflow
of fake currency into the country wia Pakistan, Bangladesh, MNepal and other
countries.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any scheme to stop the ongoing
anti-India activities in Bangladesh and Nepal.”

That at the end of the Motion, the following be added, namely:—

‘but regret that the Address does not mention about any scheme to destroy the
terrorist camps running in Bangladesh.”

That at the end of the Motion, the following be added, namely:—

“‘but regret that the Address does not mention about any scheme to check the
incidents of harassing and terrorizing the Indians living in MNepal.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any plan to check the illegal
trafficking of human organs prevailing in the county.”

That at the end of the Motion, the following be added, namely:—

“‘but regret that the Address does not mention about any scheme to prevent the
abduction of small children, exploitation and their murder in various States of the
country, particularly in the MNational Capital Territory of Delhi and its adjoining

areas.”
That at the end of the Motion, the following be added, namely:—

‘but regret that the Address does not mention about any plan to prevent
the manufacturing and sale of spurious drugs on large scale in the
country.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the implementation of
recommendations made by the Farmer Commission constituted for the reforms
of agricultural sector.”

That at the end of the Motion, the following be added, namely:—

‘but regret that the Address does not mention about increasing the support price of
agricultural products.”

That at the end of the Motion, the following be added, namely:—

“‘but regret that the Address does not mention about the adeqguate power supply to
farmers and villagers of the country.”
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427. That at the end of the Motion, the following be added, namely :i—

428,

429,

430.

431.

432.

433.

434,

435,

“but regret that the Address does not mention about any scheme regarding the
provision of housing, occupation loan to farmers on low interest rate.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any time-bound scheme to
reduce or curb the increasing unemployment in the country,”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any scheme to check the scams
in the corporate sector.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about any scheme to stop the
increasing foeticide in the country.”

That at the end of the Motion, the following be added, namely:—
“but regret that the Address does not mention about any micro finance scheme.”
That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about the promotion of export of
handicrafts of the country.”

That at the end of the Motion, the following be added, namely:—
“but regret that the Address does not mention about any reforms in defence policy.”
That at the end of the Motion, the following be added, namely:—

“‘but regret that the Address does not mention about the formation of Telengana
State.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about implementation the suggestions
of Administrative Reforms Commission.”
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438, FEITE < 3 H Freiiad SirgT STy, 3rerie:--

439,
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441,

442,
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450, T4 & 3 # FeAfafiad sivet o, srerfe:--

451,
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453,
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“ddeg W & T i or 3 gaiR &1 ISR 4 U Udh S BISH 9 S id
TRl F ST ¥ fahaldl &l $13 Soold A1 217

WA o $id 4 Fr=Tferae ST i, aprid:- -

A, wda & fob arfirwroor 3 grguf Seg-h el ) WIRA &1 Yol Yl 4 Sile &) Bl
AT $1 g Jeoid T 21

WA o $id # Fr=Tforae ST i, aprid:- -

fe W & o arfirmyr 7 HIST U iR clet i @rdd 8 & a1 off ufes T,
THAT AT HTHGHU Heh B & [0 Fehafl HRIET &1 B Sooid T2 &1

TRATE & 3| # Fr=tforiaa g1 =, 3prig:--

g, Wa & o AT oT 7 e & 3, T fadr & eIl s, wEren
e wigd 2N Hel &) YR A BT Al & aedigR fier w ) gl
O T D1 feon | (53 7 1 F1 Sooid T8

TR & 3 # Fr=tforiad 81 =, 3prig:- -

A, W & fob arfirwryor 8 gl Frefy o, gfers o s e & &) ge &
q1e Wl g -91Rl Ml d g 3 92N S g-ARET 9 98 A6, Uh
o< faw: age aa - vd |t gl gg anfe = ana il #5713 a1 did &1
S AFE B B Tl AT BT Hs Ioold T2 217

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Rudra Narayana Pany; not present.
Shri Mahendra Mohan; not present.

SHRI AL VIJAYARAGHAVAN (Kerala): Sir, | beg to move:

490,

491,

492,

403.

494,

That at the end of the Motion, the following be added, namely:—

“‘but regret that the Address does not mention about a comprehensive central
legislation for the agricultural workers.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about a specific welfare package for
the Non-Resident Indians in the Gulf region.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about a proposal for the Universal
Public Distribution System.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about a specific proposal for providing
BPL status to all agricultural labourers.”

That at the end of the Motion, the following be added, namely:—

‘but regret that the Address does not mention about a proposal for changing the
criteria to identify the BPL families to ensure inclusion of all Adivasis and
Scheduled Castes in the BPL category.”
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495, That at the end of the Motion, the following be added, namely :i—

496.

497,

498,

499,

500.

501.

“but regret that the Address does not mention about a specific proposal to enhance
the share of taxes allotted to States.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about stopping the opening of foreign
University Campuses in India.”

That at the end of the Motion, the following be added, namely:—

“‘but regret that the Address does not include introduction of a comprehensive
Emigration Act which provides for guidelines with respect to the remuneration,
working hours, safe accommodation, leisure, weekly off, medical treatments,
return journey, etc.”

That at the end of the Motion, the following be added, namely:—

“‘but regret that the Address does not include the statutory rationing system for the
State of Kerala.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not include a legislation for NRIs ensuring pension
scheme and other welfare measures in line with Non-resident Kerala Welfare
Fund Act, 2008 by the State of Kerala™.

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention a programme for providing houses and
housing sites for the scheduled castes, adivasis and agricultural labourers.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about a comprehensive
Land Reforms Act which will ensure the distribution of surplus land to the
landless and stop all proposals of reversal of existing Land Reforms Act.”

SHRI N.K. SINGH (Bihar): Sir, | beg to move:

502.

503.

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about creating a Food Intelligence
Unit to monitor the behaviour of international prices for timely decisions on

imports.”
That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about taking steps to minimize the
misuse and malpractices in the administration of the schemes which have come
to light.”
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504. That at the end of the Motion, the following be added, namely:—

505.

506.

507.

508.

509.

510.

511,

“but regret that the Address does not mention about a time bound programme to be
fixed and responsibility be assigned for completing the remaining part of the
Bharat Nirman Project.”

That at the end of the Motion, the following be added, namely:—

“‘but regret that the Address does not mention that the Government will encourage
the use of renewable energy to provide free electricity particularly in places
where either energy generation capabilty or distribution systems in
problematic.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about deepening urban poverty and
income inequality in urban areas as brought out in the Tendulkar Committee
Report.”

That at the end of the Motion, the following be added, namely:—

“hut regret that the Address does not mention about growing regional inequality in
different parts of the country, announcing special Economic Package and
according Special Category State treatment to State like Bihar where
industrialization has remained weak and private investment also remained
hesitant.”

That at the end of the Motion, the following be added, namely:—

“‘but regret that the Address does not mention about constituting a Special
Environmental Mitigation and Adoption Fund to bear the cost of Research and
Development, Technology transfer and unintended mitigation cost arising out of
Global YWarming and Climate Change.™

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about fixing responsibility for meeting
electricity generation targets so that slippages do not occur during the balance
of Eleventh Plan and the Twelfth Five Year Plan.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about according priority to
modernizing and upgradation of non metro airports through Public Private
Partnership (PPP) giving special attention to the airports which serve tourists
and pilgrimage destinations like Buddhist Tourist Circuit packages.”

That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about fixing of tele-density targets for
high broad band connectivity for rural areas so that benefit of internet is also
available to the rural economy.”
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512. That at the end of the Motion, the following be added, namely:—

“but regret that the Address does not mention about presentation of quarterly reports
on the outcome of the monitoring Unit to the Parliament outlining the project
implementation and highlighting cases of slippages and where time and cost
overruns have been very significant.”
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SHRID. RAJA (Tamil Nadu): Sir, | beg to move:

522. That at the end of the motion, the following be added, namely:—
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523.

524.

525.

526.

527.

528.

529,

530.

“but regret that the Address does not mention about the steps proposal to be taken
to control the unprecedented and unabated rise in the prices of essential
commodities for the last few months.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not mention about the need to introduce the
Universal Public Distribution System replacing the present Targeted Distribution
System (TDS) to hold the price line and help the common people.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not take note of the crucial role played by our
Public Sector undertakings and Public Sector Banks in safeguarding the country
from the onslaught of global economic crises and the need to strengthen and
expand our PSUs and PSBs.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not mention ahout the need to introduce National
Urban Employment Guarantee Scheme on the line of National Rural Employment
Guarantee Scheme.”

That at the end of the motion, the following be added, namely:—

“hut regret that the Address does not take note of the Government’s failure to
effectively implement the Scheduled Tribes and other Traditional Forests
Dwellers (Recognition of Forest Rights) Act.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not take note of the Government’s failure to take
effective measures to protect the Indian Citizens from racial attacks in some
foreign countries.”

That at the end of the motion, the following be added, namely:—

‘but regret that the Address does not mention about the need to revise the
identification of BPL families on the basis of minimum requirements for the
survival of human lives.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not take note of the fact that majority of the
unorganized labour are not covered by the Unorganized Workers Social Security
Act, 2008 and the need to make appropriate amendments to the Act.”

That at the end of the motion, the following be added, namely:—

“‘but regret that the Address does not mention about the need to bring about a
comprehensive central legislation for the welfare of the agricultural workers in the
country.”
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531. That at the end of the motion, the following be added, namely:—

532.

533.

534.

535.

536.

537.

538.

539.

“but regret that the Address does not mention about the need to implement Land

Reforms Laws effectively all over the country.”
That at the end of the motion, the following be added, namely:—

“but regret that the Address does not mention about the need to reconsider the
Government’s decision to decontrol the prices of fertilizers according to the New
MNutrition based regime.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not mention about the Government’s
failure to take effective steps for the development of underdeveloped remote

areas of the country leading to insurgent activities in these areas.”
That at the end of the motion, the following be added, namely:—

“but regret that the Address does not take note of the acute power shortage in the
country.”

That at the end of the motion, the following be added, namely:—

“‘but regret that the Address does not take note of the stagnant agricultural
production and the need to take measures to increase the production and

productivity in the agriculture sector.”
That at the end of the motion, the following be added, namely:—

“but regret that the Address does not mention about the Government’s failure to
impress upon the Sri Lankan Government for a political solution to the problems
of Tamils in Sri Lanka and proper rehabilitation of the Tamil refugees in Sri

Lanka.”
That at the end of the motion, the following be added, namely:—

“hut regret that the Address does not mention about the Government’s failure to take
steps to protect the interests of fishermen who are being harassed by the Sri
Lankan Navy personnel.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not mention about the need to review the
Kachchathive agreement between India and Sri Lanka.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not take note of the uncertainty over the number of
people below poverty line (BPL) in the country as it varies based on different
estimates and the need to adopt a reasonable basis to estimate the number of

real BPL families in the country.”
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540, That at the end of the motion, the following be added, namely:—

541.

“but regret that the Address does not mention about the need to take effective steps

to rehabilitate the NRIs coming back from the Gulf countries.”
That at the end of the motion, the following be added, namely:—

“but regret that the Address does not take note of the Government’s failure to

implement the Mational Rural Health Scheme effectively in the country.™

DR. AKHILESH DAS GUPTA (Uttar Pradesh): Sir, | beg to move:

542,

543.

544,

545.

546.

That at the end of the motion, the following be added, namely:—

“but regret that the Address is silent on Government resolve to create new States of
Bundelkhand, Poorvanchal and Harit Pradesh out of the present State of Uttar
Pradesh and meet the public demand of creation of Telengana, Vidarbha and
Gorkhaland States.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not mention about giving special grant of rupee
one lakh crores to the State of Uttar Pradesh for initiating accelerated
development of Bundelkhand, Eastern parts and other backward areas of Uttar

Pradesh as a special case.”
That at the end of the motion, the following be added, namely:—

“but regret that the Address does not mention about the consistent decline in the
representation of Scheduled Castes, Scheduled Tribes, Other Backward
Classes and physically challenged persons in Government jobs which has put a
question mark on the reservation policy itself and Governments resolve to
increase their representation in Government Services substantially throughout

the country.”
That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to the blatant efforts of DoPT to dereserve
substantial number of reserved posts for Scheduled Castes, Scheduled Tribes
and OBCs in the Ministries, Departments, PSUs and other Organizations of the
Union Government which is a cause of serious concern for the Scheduled
Castes, Tribals and OBCs of the nation.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s resolve to
clear the backlog of vacancies meant for Scheduled Castes, Scheduled
Tribes, OBCs and physically challenged employees in  all the
Ministries/Departments, PSU and other organisations of the Union Government

within a time-frame.”
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547. That at the end of the motion, the following be added, namely:i—

548.

549,

550.

551.

552,

“but regret that the Address does not refer to severe decrease in Government jobs
due to non filling of lakhs of vacant posts and strategically allowing thousands of
posts to lapse in the Ministries, Departments, PSUs and Organisations every
year which has adversely affected the reservation policy and thereby denied
employment opportunities to the SCs, STs, OBCs and Physically challenged
citizens in the Government establishments and Governments resolve to fill up all
the vacant as well as lapsed posts in Government, PSUs and other Government

Organisations within a time frame.”
That at the end of the motion, the following be added, namely:—

“hut regret that the Address does not mention about Government’s resolve to extend
the reservation policy to the private Sector by suitably amending the Constitution

of India.”
That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to the frustration amongst the youth of the
nation due to acute unemployment prevalent in the Country which is being
exploited by anti-national and anti-social elements who lure the unemployed
vouth into their nefarious net for dubious activities and Government’s resolve to
eradicate unemployment amongst the youth hy creating substantial employment

opportunities in the public and private sectors on priority basis.”
That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to Government’s resolve to make right to

employment a fundamental right by suitably amending the Constitution of India.”
That at the end of the motion, the following be added, namely:—

“but regret that the Address does not specifically declare that Government will pay
unemployment allowance to all the unemployed youth of the nation till they get

gainful employment.”
That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to the plight and miseries of the handloom
weavers of Uttar Pradesh, and other parts of the Country including the
weavers of world famous Banarasi sarees and Government’s resolve to make
available yarn to these weavers at subsidized rates, modernize their outdated
looms and purchase preference to be given by Government Departments,
Ministries, PSUs and other Organizations to handloom products throughout the

Country.”
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553. That at the end of the motion, the following be added, namely:i—

554,

555.

556.

557,

558.

559,

“‘but regret that the Address does not refer to the recurrence of Brain fever and
Japanese Encephilitis in Gorakhpur and adjoining Eastern parts of Uttar Pradesh
and other parts of the Country every year taking toll of large number of human
lives mostly Children and Government’s resolve to eradicate this dreaded
disease on priority basis,”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to consistently increasing incidents of
vector bormne diseases and in particular malaria, dengue, chickengunya, filaria
etc. In Uttar Pradesh and rest of the Country and Government’s resolve to
implement malaria and mosguito eradication programme more vigorously
throughout the Country.”

That at the end of the motion, the following be added, namely:—

“hut regret that the Address does not refer to Government’s resolve to provide cheap
and affordable healthcare to the poor people of the Country on priority basis.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to the ever increasing cases of swine flu
cases in Uttar Pradesh, Mational Capital Region and other parts of the Country
and Government’s determination to eradicate this dreaded imported disease on
priority basis.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to the dangerous consequences of large
scale manufacturing of sale and distribution of spurious drugs in the Country and
Government’s determination to provide deterrent punishment including capital
punishment to the manufacturers, distributors and sellers of such spurious
drugs in the Country.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to Government’s resolve to make right to
housing a fundamental right by amending the Constitution of India.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to the very poor state of affairs including
carelessness, unhygienic conditions, corruption and lack of basic medical
treatment provision for the poor, acute shortage of drugs, non availability of
necessary medical equipment in almost all the Government hospitals,
dispensaries and Health Centres in the Country and Government’s determination
to reform by taking corrective measures on priority basis.”
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560.

561.

562,

563.

564,

565.

566.

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not mention about the rising number of 1B,
Cancer, AlDs, diabetic and kidney patients in the Country and more so amongst
the poorer sections on the society and Government’s resolve to allocate more
funds to control these diseases at national level.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not mention about the higher ratio of maternal
mortality and child mortality in the Country in comparison to other nations and
Govemnment’s resolve to reduce the ratio quite substantially in the Country within

a time frame.”
That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to the closure of a very large number of
SSI units across the country and immense difficulties being faced by this vital
sector and Government’s resolve to revive all the closed units within a time
frame to save the livelihood of millions of families dependent on these units.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer about the poor state of Khadi and Village
Industries having potential to generate large scale employment opportunities,
particularly in rural areas and Government’s resolve to reform this sector on
priority basis.”

That at the end of the motion, the following be added, namely:—

‘but regret that the Address does not refer to the consistent drought
conditions and other vagaries of nature prevailing in Uttar Pradesh for the
last few vears which has adversely affected the farmers and rural economy
of the State and Government’s resolve to extend a financial package to the
State to enable it to overcome the effects of drought and other vagaries of the
nature.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not mention about problem of drinking water
throughout the State of Uttar Pradesh and Government’s pledge to solve the
problem on priority basis.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s resolve to make
market intervention compulsory whenever there is bumper crop of cereals,
fruits, vegetables, spices, etc. without waiting for the formal request from the
affected States.”
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567. That at the end of the motion, the following be added, namely:—

568.

569.

570.

571.

572,

573.

574.

575.

“but regret that the Address does not refer to the difficulties being faced by the
mango, potato and sugarcane growers of Uttar Pradesh and Government’s
resolve to solve their problems on priority basis.”

That at the end of the motion, the following be added, namely:—

“hut regret that the Address does not refer to Government’s resolve to promote
tourism in Uttar Pradesh in a big way.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to the increasing incidents of atrocities on
women and minor girls in particular belonging to scheduled castes and other
weaker sections of the society in various parts of the Country and Government’s
resolve to stop them effectively by providing deterrent punishments in law.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to Government’s resolve to pay monthly
pension to all the needy widows and other single women in the Country to
enable them to lead dignified life.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to Government’s resolve to pay monthly
pension and extend appropriate welfare measures to the senior citizens

throughout the Country,”
That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to the menace of beggars in the Country
and Government’s resolve to eliminate begging in the Country by suitably
rehabilitating the beggars throughout the Country.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to the plight of street children who subsist
on rag picking, begging, stealing, prostitution, etc. and Government’s
determination to introduce welfare measures for such underprivileged and

unfortunate children of the Country.”
That at the end of the motion, the following be added, namely:—

“hut regret that the Address does not refer to Government’s resolve to eliminate all
kinds of child labour from the Country.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address is silent on the plight of underprivileged children of sex
workers, women jail inmates, mentally ill women and poverty stricken widows in
the Country and Government’'s resolve to cover such children under a
comprehensive welfare scheme.”
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576. That at the end of the motion, the following be added, namely:—

577.

578.

579,

580.

581.

582.

583.

“but regret that the Address does not refer to the plight of sex workers, eunuchs and
transgenders who are having no identity, looked down upon and forced by
circumstances to opt for immoral and dangerous profession in the society and
Government’s resolve to rehabilitate them and introduce welfare measures for
them.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to the poor state of orphanges in the
Country running on charity of people and Government’s resolve to provide
adequate financial grants to all the orphanges in the Country to improve the

living conditions of orphans in such orphanges.”
That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to Government’s resolve to clear the
entire backlong of reserved posts in Government services meant for the
physically challenged persons in the Country and more so, the backlog for blind
category within a time frame.”

That at the end of the motion, the following be added, namely:—

“hut regret that the Address does not refer to Government’s determination to make
the public utilties such as railway stations, bus stops, airports, buildings,
hotels, cinema halls, places of tourism importance, etc., friendly and convenient
for the physically challenged people of the Country.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to Govemment’s resolve to give a
minimum compensation of rupee five lakhs to every victim of naxalite violence

and other form of terrorism throughout the Country.”
That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to dilapidated conditions of national
highways passing through the State of Uttar Pradesh and Serious shortage of all
weather roads in the State and Government’s resolve to release more grants in
the annual allocations and funds from the Central Road Fund to Uttar Pradesh to
increase the road network in the State in a big way.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to the severe shortage of electricity in the
State of Uttar Pradesh and Government’s resolve to solve the problem on
priority basis.”

That at the end of the motion, the following be added, namely:—
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584,

585.

586.

587.

588.

589,

590.

501,

502,

“but regret that the Address is silent about any action plan of foolproof protection to
the ancient historical monuments in the Country which are being neglected by

the concemed authorities.”
That at the end of the motion, the following be added, namely:—

“but regret that the Address does not announce any policy to stop nudity, vulgarity,

conspiracy, immorality being shown in TV channels in the Country.”
That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to Government’s determination to bring
down the transmission and distribution losses of power to the international

standards within a time frame.”
That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to Government’s determination to put in
place a new system to increase power supply in rural areas to promote village

industries in a big way.”
That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to Government’s resolve to provide

different and lower tax slabs for 5SSl sector by delinking it from big industries.”
That at the end of the motion, the following be added, namely:—

“hut regret that the Address does not refer to Government’s resolve to ensure rapid
industrialization of Uttar Pradesh.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to the concern and seriousness of the
Government about the delays in completion of ongoing development projects in
various sectors of the Country and Government’s resolve to ensure timely

completion of all the development projects.”
That at the end of the motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s resolve to
provide time-bound comprehensive national level programme to improve the

plight of farmers throughout the Country.”
That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to Government’s resolve to provide
interest free loans to farmers by Banks and other financial institutions whose

crops are damaged or lost due to natural calamities.”

That at the end of the motion, the following be added, namely:—
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593.

504,

595.

596.

597.

508.

“but regret that the Address does not mention about the unabated infiltration of
illegal immigrants from across the borders of neighbouring Countries and the
presence of millions of such immigrants particularly from Bangladesh in various
parts of the Country including the national capital who are posing a grave threat
to the law and order situation, internal security and to the demographic features
of various States and Government’s resolve to identify such immigrants and
deport them to their Countries of origin on priority.”

That at the end of the motion, the following be added, namely:—

“‘but regret that the Address does not refer to the large number of overstaying
foreigners who are staying in the country despite the expiry of their visa
period and have been found missing and Govemment’s resolve to detect
such foreigners and proceed against them as per the law for the time being in
force.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to the plight of hawkers, vendors,
rickshaw pullers and other daily wage earners who are unable to earn their
livelihood due to the confiscation and impounding of their items meant for sale,
wares, rickshaws by the authorities of the Municipalities and other civic agencies
and also by local police and Government’'s determination to annocence a
national policy for hawkers, vendors, rickshaw pullers, daily wages so as to
allow them to earn their livelihood without hinderances.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to the insecurity of senior citizens who are
not living with their families due to disintegration of joint family system and
Govemnment’s resolve to provide full security to the senior citizens in the
country.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to the growing lawlessness in the Country
including the national capital and Government’s determination to control the
situation and protect the life and belongings of the citizens.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to the increasing fatal accidents on roads,
highways and expressways taking heavy toll of human lives and Government’s
resolve to contain the accidents providing immediate medical assistance to the
accident victims and giving financial compensation to the victims in the
Country.”

That at the end of the motion, the following be added, namely:—

481



5990,

600.

601.

602.

603.

604,

605.

606.

“but regret that the Address does not refer to Government’s resolve to make
rainwater harvesting compulsory for every household and establishments of the
Government as well as private sector to solve the prohlem of drinking water in
the country.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to Government’s resolve to revive the
traditional methods of water conservation through wells, ponds, lakes, etc. in
the Country to solve the problem of potable water.”

That at the end of the motion, the following be added, namely:—

“hut regret that the Address does not refer to Government’s resolve to make use of
new, and renewable source of energy such as solar, wind, hiogas, etc. in a big
way and make it mandatory to use solar energy for heating water, etc. in the
Country to reduce dependence on electricity.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s resolve to fill up
all the vacancies and increase substantially the strength of Judicial officers in
subordinate Courts and High Courts in the Country to reduce the mounting
pendency of cases in the Courts.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s resolve about the
disposal of tons of electronic waste being generated in the Country due to IT
boom.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not mention about the serious situation arising due
to the fast depleting level of ground water and presence of dangerous metals
and chemicals therein and Government’s resolve to contain and recharge the
groundwater through various means in the Country.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not mention about any time bound action plan to
make non-fertile, barren desert and marshy land cultivable throughout the
Country.”

That at the end of the motion, the following be added, namely:—

“hut regret that the Address does not refer to Government’s resolve to undertake
large scale afforestation programme in the Country to increase the dense forest
area substantially.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to severe shortage of fertilizers in the
Country and in particular in the State of Uttar Pradesh and Government’s resolve
to solve the problem on priority basis.”
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60/. That at the end of the motion, the following be added, namely:—

608.

609,

610.

611,

“but regret that the Address does not refer to the problem of quite a large number of
vehicle owners in the Country particularly in the metros and Urban areas due to
inadequate parking facilities for their vehicles and their fleecing by parking mafias
and traffic police and Government’s resolve to solve their problem on priority
basis.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to the growing menace of air, water and
noise pollution in the Country and Government’s resolve to enforce stricter anti
pollution norms throughout the Country.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not refer to the pilferage and supply of underweight
LPG gas cylinders by the agencies of public sector oil companies and

Govemnment’s resolve to contain the malpractices with a heavy hand.”
That at the end of the motion, the following be added, namely:—

“‘but regret that the Address does not refer to the large scale adulteration of
petroleum products at various stages in the Country and Government’s resolve
to control the menace through concrete measures.”

That at the end of the motion, the following be added, namely:—

“but regret that the Address does not mention about Government’s determination of
make right to food a fundamental right by amending the Constitution of India.”

SHRIMATI BRINDA KARAT (West Bengal): Sir, | beg to move:

612.

That at the end of the motion, the following be added, namely:—

“but regret that the Address fails to mention that the Government will bring the
Women’s Reservation Bill for consideration and passing in the current session of
the Parliament.”

THE VICE-CHAIRMAN (PROF, P.J. KURIEM): Shri Sharad Anantrao; not present. Shri
Amir Alam Khanj not present. Now, the amendments have been moved. The discussion will

continue.

The House is adjourned to meet tomorrow at 11.00 A.M.

The House then adjourned at fifty-one minutes past five of the clock till
eleven of the clock on Thursday, the 4th hMarch, 2010.

483



